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LEGISLATIVE ASSEMBLY.
Tuesday, 31st March, 1931.

__The Assemb(l_/y met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President in the Chair.

MEMEBER SWORN:

Mr. Rama Bhankar Bajpai, 0.B.E., M.L.A. (Government of Indis:
Nominated Official), e

-

QUESTIONS AND ANSWERS.

ABoLITION OF THE POST OF PASSENGER SUPERINTENDENT ON RATLWAYS

1168. *Dr. Ziauddin Ahmad: (a) Are Government contemplating %o
abolish the post of Passenger Superintendent ?

(b) At what stations have those posts been abolished? On what prin-
<iple selection of station has been made?

¢) Have Government arranged for the supervision of comforts of the
third class passengers? What arrangements, if any, have been made?

Mr. A, A. L. Parsons: (a) Government have no definite proposal under
contemplation for abolishing the posts of Passenger Superintendents,

(b) Government have no information that these posts have been abolish-
ed at any stations, but with the present need for drastic economy, it is
possible that Railway Administrations have reduced the number of such
poste.

(c) As previously stated, Government are not aware that the number
of such posts has been reduced, but if they have been, the interests of
passengers will no doubt be supervised by other members of the staff such as
Station Masters, Platform Inspectors and Guards.

TRAVELLING ALLOWANCE FOR RECORD SUPPLIERS AND DUFTRIES OF THR
IMPERIAL RECORD DEPARTMENT.

1169. *Pandit Satyendra Nath Sen: (a) Is it not a fact that the reoord
suppliers and duftries of the Imperial Record Department moved to Delhi
in the same period as the staff of the Director-General of Posts and Tele-

graphs, vig., in October, 192687
(b) Is it & fact that the record suppliers and duftries of the office of
the Director-General of Posts and Telegraphs were given the tra
allowance admissible to the third class superior servants? ,
(2899 ) A
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(¢) If the replies to parts (a) and (b) be in the affirmative, will Gov-
ermnment please state why the same concession was not granted to the
record suppliers of the Imperial Record Department who also moved in
October, 19262

(@) Is it a fact that the record suppliers of the Meteorological Depart-
ment, who moved from Bimla to Poona in February, 1828, were also given
the concession referred to in part (b) above?

(e) If the reply to part (d) be in the affirmative, will Government please:
explain the meaning of the last semtence (beginning with ‘‘It was realised
after this’’) in the answer given by Mr. J. A  Shillidy to my starred
question No. 962 on the 16th March, 19317 ) ,

Mr. J. A. 8hillidy: (a), (b) and (d). The reply is in the affirmative.

(c) and (e¢). ‘With your permission, Sir, I shall deal with parts
(c) and (e) together. Sanction to the payment of travelling allowance at
4th grade rates to the staff of the Imperial Record Department had been
given before the concession of travelling allowance at 8rd grade rates
mentioned in my answer to part (o) of question No. 962, dated the 16th
March, 1981, was sanctioned. Later, when the daftries and record suppliers
of the Imperial Record Department submitted a representation asking that
& similar concession should be accorded to them, their representation was
rejected as it was realised that an unsatisfactory precedent was  being
created and it was therefore decided not to extend this concession to any
other department.

MOTION FOR ADJOURNMENT.

FATLURE 70 PRESERVE I.AW AND ORDER IN THE PraU DIVISION AND
Touxeu DisTRIOT OF BURMA.

. Mr. President: Order, order. I have received notice from Mr. Jehangir
K. Munshi that he proposes to ask for leave to make a motion for the ad-
journment of the business of the House today for the purpose of disoussing
o definite matter of urgent public importance as follows:

“The Government of Burma’s failure to preserve law aud order and to protect
the lives and property of the people living in the Pegu Division and in the Toungu
District of Burma.” :

I have to enquire whether any Honourable Member has any objection
to this motion.

The Honourable Sir James Orerar (Home Member): I take objection
to this motion. The Local authorities are taking the most strenuous mea-
sures to preserve tranquillity in those areas. T submit that prematurs
discussion on information which mus$ necessarily be incomplete could only

“add to the difficulties of the Local Administration and might exasperate
feeling with very undesirable and dangerous results. A

Mr. Pres'dent: Objection has been taken. I'would request those Hon-
aurgble, Members who are in favour of leave being granted to rise in tt{xieu
plades. (21 Honourable Members stood up).  As less than twenty-five
Members have rigeri, I have to inform Mr. Munshi thet.he has not ,tI;13
leave of the Assembly to move his motion.



THE WHEAT (IMPORT DUTY) BILL.

The Epnourablo, 8ir George Rainy (Member for Commerce and Rail-
ways): §1r, I move that the Bill to. impose a temporary duty of customs
on the importation of wheat be taken into econsideration.

- At this period of the session, Mr. President, I doubt if any of us take
the same interest in the eloquence of each other as we did at an carlier
period, and therefore, while I shall try tc explain clearly what the object
of this Bill is and why it has been introduced, I will endeavour to put the
case a8 concisely as is reasonably possible. In particular as regards matters
on which a subsequent opportunity will occur for explaining the Govern-
ment position at the time when specific amendments are moved, I will, as
far as possible, reserve what I have to say until those amendments are
reached. v

Perhaps, I can best begin by going back a little and explaining how thé
present situation has come into existence. During the three years upto
1927-28, the importation of wheat into India averaged sbout 50,000 tons
a year, and the whole of that wheat was taken, I believe, by the mills at
the ports. Even that quantity of wheat as compared with the pre-war
figures was a substantial increase because for a period of years before the
war, I think I am right in saying, that the imports were negligible. Then
came the two years, 1928-29 and 1929-30 when, owing to short crops all
over Northern India, particularly in 1928-29, the actual quantity of wheat
produced in the country was less than the consumptive demand, and ver
substgntial . quantities of wheat were imported from abroad to fill up the
.gap.{ In 1928-29, the impgrts were over 500,000 tons, and in 1929-80, I
think, over 350,000 tons.?sz‘ objection to these imports was made at the
time, and indeed I thinkt is obvious that, when there is an actual sho
of food grains, no one would wish to restrict the imp and thereby affect
very serigusly the interests of the consuming classes%r?l‘hen in the Spring
of last year, in April and May 1980, a big change occurred. Instead
of a short crop, there way what I believe to be the record wheat crop that
India has ever produced, so far as our statistics show. The total produc-
tion was eatimated at between 10} and 104 million tons. So far as we have
been able to estimate in a normal year, with wheat at the prices which
have ruled during most of the post-war period, it does not seem likely that
the consumption of wheat in India can much exceed 9 million toms, and
on that basis, the natural result that might have been expected to follow
the very big crop of 1930 was a large export from Indis on a scale very.
much greater than has actually occurred in any year since the war except
1924-25. During the first six months of the year, from April to October,
there was o substantial export of wheat, though not perhaps on the acalq
that might have been expected. Up to date the total amounts to about
190,000 tons, much the greater portion of which was exporteq in the first
six months of the year.) For while there was & bumper crop in India, ths
crops in the other greaf wheat-producing countries of the world such a8
North America, Australia. and the Argentine have also proved to be very
large crops, with the result that the world price of wheat has mo.ved
steadily downwards. For a time the Indian price fell with the world price,
but about the end ot last October or the beginning of N.ovemtger, 8 some-
what remarkable phienomennn occurred, because the Indian price began to

( 2901 ) A2
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lose its relation with the world price and to an unexpected extent showed
& power of resistance as if a level had been reached at which those who had
wheat were not prepared to sell. I have said that this was a somewha$
unexpected result but on the other hand falthough the price in India today
is well above export parity and exports therefore cannot take place, yet im
the great wheat markets of Northern India the price today is I believe
lower than any price that has been recorded for something like 80 years.
It has gone down to very low levels indeed and has reached a level where
the return to the cultivator must be very small. Now obviously tha$
created a position in which it became necessary for Government to oonsi-
der what measures were poseible to assist the cultivator as far as that could
be done.) Now, at this point there is one particular matter which I think
rit is desirable to make plain. If Indiagn wheat were being freely ex
today, and if the price of wheat in India were moving closely with ~ the
level of world prices then an import duty would be entirely nugatory and
could produce no effect at all. 1In the first place if that were so, it is very
improbable that any considerable imports would take place in any parh
of India. And even if they did, all that it would mean would be that the
competition in the export markets would pro tanto be reduced to the extent
to which in some of the Indian markets remote from the wheat-growing
aregs there was a certain importation of wheat from abroad. 8o I as
pricew are at a level at which exports are taking place freely, an jmport
for the purpose of assisting the cultivator can produce no effect. It is quite
'true, it can be argued, that it will do no harm, but equally it will do no
good, and it was precisely the fact that Indian wheat prices had ceased to
hold a clear and distinct relation to world prices and that export had al-
together ceased that raised the question whether in those circumstances i
was not desirable to impose an import duty.

Now, Sir, I think it is well that I should explain, as far ss I can, what
in the view of Government an import duty can do in the existing circums-
tances and what it cannot do. A protective duty naturally operates in
two different ways. In the first place it restricts the market for the
imported article and it enlarges the market for the indigenous article. That
is one result that you may naturally expect from a protective duty. In the
second place, under normal conditions, one would expect the price of the
indigenous goods to go up to the full extent of the-duty. That is the prin-
ciple on which all our protective duties so.far have been put forward and
in fact they have actually worked on that way. But the reason is that in
all the cases we have hitherto had to deal with it is the cost of importstion
which regulates the price in India. If you make the imported article more
expensive then inevitably the price of the article made in India will go up.
But unless that condition is fulfilled, unless it is the cost of importation
which is the regulating factor, then whatever duty you impose canmot have
that result. That condition iy not satisfied today in the case of wheat. Tf
is not the cost of importation which is actually regulating the price of
wheat in the markets of Northern India, and that is rather significantly
showp by the fact that, notwithstanding the fact that a very heavy duty
came into force from the date this Bill was inéroduced, the price of whead
in the Punjab markets is not higher, but is i anything a little lower than
s was at the time of the introduction of the Bill. Now, the reason: why
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the price of _wheat in India has not increased as a result of the increase in
the cost of imported wheat is mainly the existence of a large surplus stock
of wheat in Northern Indis today. What the amount of that surplus is
It is extremely difficult to say. One of the estimates which was put forward
in 8 Government communiqué as long ago as last July was something like
s million and a quarter tons. That estimate was arrived at on the basis of
the normal consumption of wheat, wheat being taken at a certain price—
the average post-war price—and the statistical figures of the last 5 or 6
years showing the net imports or the net exports. But that estimate did
not take account of, and could not take account of, two other factors. One
of those factors is that when food grains are cheap, you may naturally
expect that consumption will be greater than when food grains are dear.
And in the second place it did not and could not take account of the fagt
that when wheat is relatively cheap as compared with other food grains,
then there will be a change-over to wheat from the other food grains and
the consumption will go up. I believe I am right in saying that for the
past eight or nine months, that has been very much the condition of things
in Northern India, and I remember severa] months ago I was informed
that in one district in the Punjab where relief works were still being carried
on on a small scale, the whole of those in receipt of relief were being sup-
plied with wheat because it was the cheapest grain there was. I mention
that because onoe in the Government communiqué an estimated figure is
given as the amount of the surplus, then the figure gets into peoples’ minds
and they are rather apt to accept it as gospel. It is very doubtful, I think,
whether the surplus can be as large as we were originally inclined to put
it; but if it is smaller, it is quite uncertain how much smaller it is—all
that we know definitely is that it is substantial. I do not think there is
any question about that. It is a substantial surplus; but we have found it
impossible to arrive at a trustworthy figure. If that be so, if there is a
substantial surplus of wheat in existence in Northern India, then as long
as it exists it will tend to hold down prices, and until it is absorbed it is
impossible for any import duty that might be imposed to operate upon the
price as it would if the price depended on the cost of importation. There-
fore at the present moment the advantage to the cultivator which can
result from the duty is mainly this that it does to a certain extent enlarge
the market in which he can sell his crops.

(The view Government took on these facts was that it was worth while
toNintroduce this Bill, even although for the time being its objective is
limited, namely, to secure, as far as can be done without injustice to
other .interests which have to be considered, the Indian market for Indian
wheat. Having reached that decision, they felt it was desirable thak
the ‘gmount of the duty should be fully adequate to secure the object in
view.) They did not feel that it was possible to proceed in the way in
whief the Tariff Board usually proceed, when they make inquiries about
protective duties, because on the one hand it is extraordinarily difficult
to determine what is the fair selling price for Indian wheat, and even if it
were possible to determine it there is no means available at the moment
by which it could be secured. In the second place, it was quite impossible
%o ascertain for more than a very few months ahead the probable price
at which wheat would be imported. It is a totally different matter when
you are dealing with the great agricultural products from what it is when
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you are dealing with manufactured articles. Once the seed is in
the ground, then, given good weather, you will get & certain quantity of
grain at the time of harvest, and that quantity has got to be disposed of
somehow 'in the world's markets. . The price at which wheat may be
selling nine or ten months ahead depends entirely on the North American
crops of the coming Summer. Any attempt to adjust the amount of the
duty to any theoretical figures seemed to the Government of India to be
doomed to failure, and therefore they thought the best way of dealing
with the situation was to impose a dutv which would clearly be effective
for its object, namely, to secure the Indian market for Indian wheat, and
to 1mpose it for a year only, because the situation may change so mate-
rially in the course of the year that the circumstances which may have
to be faced a year "hence may be totallv different from what they ave
today. There was the less ob]ectnon to this course because, as 1 have
already explained, so long as there is this large surplus of wheat. hanging
over the markets of Northern India, for so long the price of wheat in
India will depend on the demand and supply in India, and the world price
of wheat is not the governing factor.

These were the main points which Government took into eonndem
in dealing With the matter. As I have already said, I propose to reserve
most of what 1 have to say about the amendments on the paper to the
time when these amendments are reached. I will, however, say one or
two words about two clauses of the Bill.

Clause 8 of the Bill was included because of the peculiar position occu-
pied by the mills at the ports. Ordinarily when a protective duty is
imposed, it takes effect at once and no concession is made on the ground
that there are merchants and others who bave already placed o
and the reason for that is this, that in the ordinary case the price goes up
to the full extent of the duty imposed, and those who have placed orders
ahead oan ordinarily expect to dispose of the articles they are bringing into
the eountry at a price high enough to repay them for the cost of the
additional duty, The abnormal feature in the present case is that, while
this surplus of wheat exists in Northern India, the imposition of the duty
cannot be followed by a corresponding increase in tﬁmpnoe and if no
concession were made, then the whole burden of the additional duty—
and it will be a very heavy burden, it amounts to Rs. 40 per ton—falls
upon the mills, and as they cannot get the money back from their custom-
ers, they would have to meet it themselves by psyments out of capital.
Government felt' that this was an entirely abnormal situation for which
an entirely abnormal eoncession was necessary.

That is all I propose to say on . that point at present, though I shall
have more to say when the amendments relating to this -point come up.

The other point I should like to explain now is about clause 4. ‘It is
obvious that once the snrplns i sbsorbed and the duty becomes fully
effetive in raising the prices of wheat, ther a question must arise which
Government are bound to consider as to whether s duty as heavy as the
duty ‘whieh this Bill seeks to impose wotld not be too severe upon the
consumer. ' That in -4 point that will have to be considered. Now, if we
knew dccurately: what the surplus of whedt in Northerm India is today,
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and, if we could estimate accurately what the consumption of wheat was
likely to be, then with these precise data before us, we might have been
able to adjust the amount of the duty so as to avoid the need for any
special provigsion. ‘But as we cannot get these data,—and there are no
means by which we can get them—it seemed necessary to take power for
the Governor General in Council to reduce the duty if necessary when it
appeared or if it appeared,—it may not happen at all, we cannot foretell
the future course of prices,—but if it appeared that the duty was becoming
u sorious burden upon the consumer, the Governor General in Council
should have power to relitve him of that burden. That, Bir, is the object
of clause 4, und that, Sir, I think, concludes all that T need say at this
stage in moving that the Bill be taken into consideration.

Mr. 0. 0. Biswag (Calcutta: Non-Muhammadan Urban): Sir, I movey,

“T;x;glthe Bill be circulated for the purpose of eliciting opinion thereon by the 1st
May' .'!

8ir, when I came to this Assembly, I had thought that here was a
place where the lion might lie side by side in peace with the lamb, but it
seemns, from what little experience I have had of this House, that the
place of the one is inside the other. The process commenced yesterday,
and it is still going on, and we are not yet sure that we shall not see more
of it as we proceed. It seems, Sir, that the Bengal lamb exists to be
devoured by the Punjab lion; all the same. I desire to tell my Honourable
friends coming from the Punjab or from other parts of India that the
lamb is not the only animal which Bengal can boast of. There is the
Bengal tiger, and remarkable ag the phenomenon may be, even the lamb
may sometimes be metamorphosed into the tiger. (An Homourable Mem-
ber: ‘“As it is today’’.) '

Mian Mubanmad 8hah Nawaz (West Central Punjab: Muhammadan):
Separate yourself from Indians.

Mr. 'C. 0. Biswas: My friend says, separate yourself from India. It
it all very well to take up that high and lofty attitude when you have more
to gain than to lose. But if my friends will place themselves in the
nosition of those whom I have the honour to represent in this House, I
am sure we shall hear a different tale from that side of the House.

Sir, turning now to the Bill which is before the House, what I say is
this. I have listened very carefully to the ‘speech” which the Honburable
the Leader of the House, has just made, and if eny arguments were
needed as to why this Bill should not be proceeded with, we could not
have a better und more convincing case put before us for the purpose
than that speech. My friend has admitted quite candidly that there are
no definite figures upon which we can proceed. Everything ig in the
region of conjecture; wa have got to take things for granted. Btatistics
such g8 therc nre and- such as Government themselves hod at cme stage
put forward, are now to be discarded as ‘‘untrustworthy ". I believe
that ie the expressicn which my friend himself had used. The figures
which were given in the Government communiqué lsst’yedr as to the avail-
able exportable surplus of wheat in the Pumjab. -we are now asked to
believe, are not to be accepted as aocurate, hecause there. were cettain
factors which had nét been taken into sccount. That oply strengthenn
and confirms the ‘swepirions that we have ielt that figures in the hands
of experts. on the Treasury Benches can alwavs be made to tell any tale
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they like. Sir, whai guarantee is therc thai the statmuent which my
Haonuurab'e irwnd 1s now making will not be wabd:awvn at the earliest
opportunity when it suits him to do so hereafter?

‘What is the reason which is put forward by Governmens for introducing
this Bili? It is for te purpose of securing as lurge a part ri the Indiun
mark:t for Indian wheat as possible,—a very luudable object no doubt.
The purpose is to afford relief to those who are in distress today in the
Punjab owing to the abnormal level of prices. Well, 8ir, I venture to
submit that before you do anything of that kind, you must try to realise
the censcquences of the policy which thereby you are sceking to lay down.
I believe I am correct in saying that for the first time now since the
Fircal Commnission reyorted, a suggestion comes from Government that
there should be a duty on agricultural produce. India, 8ir, as we all know,
is an exporting countrv so far as agricultural produce is concerned, and
the policy that has therefore been followed in connection with agricultural
produce is not to impose any protective duties, not to impose any fresh
burdens which would tel! on the consumer, but tc take off the burdens
wherever such cxisted. At the time when the Fiscal Commussion wrote:
their Report, I Lelieve there was a duty of 2} per cent. on food grains,
and it was in 1925 that in pursuance of the recommendations of that
Commission, that duty was abolished. There is now going to he a rever-
sal of that policy. My friend will say that we are now living in abnorma}
times, and that what we are doing is not to be regarded as a precedent
in any sense that it does not really mean any change in the fiscal policy
of the Government.. I do not know how far we can accept s position like-
that. Tt might be for aught we know a thin end of the wedge which the:
Government are now trying to drive in, because the Government hope to
be able to count on the support of a certain section of the House. Whe-
ther it s temporary or not, I submit that the implications of the new
policy are so grave and so serious that the matter requires to be tnore
carefully considered. 1 do not refer to its examination by Government;
I will assume that the Government have examined it with all the care
and sattention which they are capable of. But I say that it requires to
be examined very carefully on the floor of this House by the non-official
Benches, because once this policy is accepted even as a temporary expe-
dient, the non-official side of the House stands to lose a great deal, if the
experiment were to be renewed in the matter of some other commodity.

8ir, in Bengal we have been suffering from an over-production of
jute and rice, but we have not yet heard of any steps being taken by the:
Government in order to give any relief to the home producer of these com-
modities. The Punjab seems to be in a much happier position, and pos-
sibly the counsels of the Punjab are much stronger than those of other:
provinces in the Government of India at the present moment. I do not

envy the Punjab its good luck, but the zood fortune of the Punjab is the:
misfortune of the rest of India. (Laughter.)

Misn Mohammad Shah Nawas: Migrate to the Punjab and you will |
see what the conditions there are.

M. O. 0. Biswas: My Honnurable friend’ asks me to migrate to the
Punjab. .T thank him for the invitation. hut T do not relish very mueck.
the prospect of being devoured. and I will not walk into that trap. 8o,
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1 say that this protective duty is against the policy which this country
has, after mature deliberation, accepted in regard to agricultural produce.

My voice is weak, my words are weaker and therefore, I will only take
the opportunity of reading from an authority which I shall presently refer
to. If you are going to have protective duties on agricultural produce,

what will be the result?

‘““As long as India is mainly an_exporting country as regards agricultural produce,
then two things have to be borme in mind; one, that the op{ortgnitlu for assisting
agricuiture by protective duties wil] be- very few, and the other is that we are in a
very vulnerable position if other countries should wish to take the kind of action
which we are frequently asked to take. And I ask the House to remember that it iy
a game st which more than one can play.” :

Bir, don’t be surprised when I tell you that this is what the Honourable
the Leader of the House had himself stated here only so recently as the
13th March, 1981. I do not know why my Honourable friend in making
his introductory remarks today put aside this aspect of the question alto-
gether. DPossibly he felt that his words were coming home to roost.
Really speaking, protection is a game at which more than one can play,
and India is placed in a very vulnerable position as regards that, and
Bengal of all provinces stands to lose very much from an application of
this doctrine. I am assuming for the present that the proposed duty is &
protective duty. On that part of the question I shall have something to
say presently.

Australia is the country from which Bengal at present derives its
wheat to a large extent. Now, suppose Australia was to retaliate, who
would suffer? Australia might retaliate against Bengal in the matter
of tea, in the matter of gunny bags. Bengal is an exporter of these arti-
cles largely to Australia, and if we put up a barrier against Australia, so
far as wheat is concerned, need we be surprised if Australia should take
& leat out of our book and put up a similar wall against Bengal in regard
to those articles which Bengal now sells to Australia? Bengal’s pre-
dicament may not, however, be the concern of my Honourable friends
here, and Bengal possibly does not count. But we, who come from
Bengal, have got to take account of that. We have to take account of the
consequences which this policy will bring about so far as Bengal is con-
cerned. My Honourable friend talked of securing the home market for
the home product. I ask him, suppose some such remarkable thing happen-
ed that the level of world prices of wheat rose, then the producer in the
Punjeb and other wheat growing areas would naturally find it to their
advantage to export the wheat to other countries and they would not
ther think of the consumer in the country: I ask in those circumstances,
would Government be then prepared to impose a prohibitive export duty
to secure the home market to the home consumer? That is a plain question
which.T wish to put to the Government Benches. Are you or are you not
prepared, for the sake of protecting the Indian consumer, to impose an
export duty on wheat, when ag a result of the levelling up of the world
prices, there is more and more export of wheat from India?

~ 8ir, T can quite realise that the Honourable the Leader of the House,
when he was making this motion. was fully conscious of these difficulties,
tully ‘canscious of the implications which were there in the position which
he was trying to defend.. That explains-the somewhat halting manner
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in which he spoke, the half-hearted defence which he put up for some-
thing which he knew was indefensible. Take it from any point of view,
you cannot justify a measure like this. Let us assume for the moment
that the agriculturist in the Punjab is in dire distress owing to the fall of
prices, and you are fired with the very laudable desire to alleviate that
distress. By the way, I only wish that the Government had always shown
similar readiness to come to the assistance of the Indian sagriculturist in
every other part of the country and on every occasion. Now, Sir, what
is the measure of the relief you are seeking to give him, and how are you
certain that the relief which you are seeking to give him may not after
all turn out to be illusory, that you are not doing something for him which
in the last resort will recoil on the poor agriculturist. My friend very
cleverly refrained from giving us any figures regarding the available
exportable surplus. All that he said was that there was a substantial
surplus. I can quite appreciate his anxiety not to commit himself to any
figure,  although in July, 1980, Govermment were not deterred by any
considerations from putting forward that figure at 1} million tons. Now,
suppose for the sake of argument that the exportable surplus is 1} million,
cr 13 million, as my friend, Mr. Hari Raj S8warup, in his speech the cther
day, when moving a token cut, gave us to understand. Whether it is 1%
million or 14 million, how much of it are vou going to find a market for in
India by imposing this dutv? What is the quantity of wheat which is now
consumed in the principal ports of India, Calcutta, Bombay and Karachi?
In the Statement of Objects and Reasons, the figure is put down as 4 to 5§
hundred thousand tons. But my friend. for reasons which it is not hard
to divine, kept back the information—how much of the 4 to 5 hundred
thousand tons. which are annuallv consumed in these centres, represents
foreign wheat and how much of it is Indian wheat. So far as Indian wheat
is concerned, of course that quantity will continue to be absorbed in these
centres. But your professed object is to displace the foreign wheat from
these ports by means of this duty. Therefore it is very essential to know
how much foreign wheat is annually consumed by these three ports. Well,
we have got no figures from my Honourable friend, but from such informa-
tion as. I have been able to gather with the very limited resources at my
disposal, 1 venture to think that that will not be a very substantial
amount I will only follow the example set by the Honourable the Leader
of the House and content mvself with saying that-it is not very substan-
tial. It is not. for me to give figures. It is for me to obtain figures from
my friends on the other side. .

-

Mr. X. Ahmed (Rajshahi Division: Muhammadan Rural): Then why
do vou contradict?

Mr. O. O. Biswas: T am not contradicting anv statement. My com-
plaint is that information has not been given there. My Honourable
frienid did not state how much foreign wheat is annually consuined in
Caléutta, Bombay and Karachi.

Mr. K. Ahmed: That is not a reason for your making this statement.

Mr..0. ©. Biswase T do not expect Mr. Kabirnddin Ahmed to support
me.. I know that if he supports me mv-case is lost. Therefore I say. in
order to find out what is the measure ‘of the relief which you may be able
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to give to the agriculturists of the Punjab, you must have some idea as to
the extent to which you are in a position to find a market and an enlarged
market for him in India. Now, Sir, if that enlarged additional market
which you are sceking to provide for him represents a very small propor-
tion,—l venture to submit without fear of contradiction, notwithstanding
iny friend, Mr. K. Ahmed,—if the market which you are seeking to pro-
vide for Indian wheat is very restricted as compared with the total con-
sumption, then, I sav the relief ix no relief at all, because there would still
be left a very substantial amount of surplus to be disposed of, und that
can be disposed of effectively only by moking it possible for India to
export it to other countries outside India. What steps have you taken or
have you been taking or do you propose to take to stimulate and encourage
the further exports of wheat from India? In that direction and in that
direction alone the true remedy lies—not in restricting imports to a very
limited extent. Sir, I ask my Honourable friend, the Leader of *he House,
to tell me whether the present low level of prices in the Punjab is due so*
much to the existence of huge surpluses there, or it is due to the world
surplus. The Honourable the Leader of the House in his speech admitted
that internal prices in India were governed by world factors. So long
indeed as India has a surplus of wheat for export, it is the world price
which wil] govern the price in India, and it would be idle to expect that an
import duty would enable the Indian producer to get a higher price.. Unless
therefore, the world situation improves, it iz hopeless to try to find out
any palliative for the rituation in India.

Mr. K. Ahmed: What is the reason?

Mr.'0. O. Biswas: If my friend does not follow the reason, the respcn-
-gibility is not mine. It is for Providence to endow him with brains.

Mr. K, Ahmed: That sort of argument does not help us.

Mr. 0. 0. Biswas: Sir, already, as the Honourable the Leader of the
House informed us, the price of wheat in India is above world parity. If
that be so, what chances are there of stimulating exports? And if
prices are above world. parity and. you ‘cannot -send out (hess huge
surpluses of wheat abroad, what do you gain by restricting the
very limited quantity of foreign wheat imported from outside?
The natural effect would be only to hit the consumer, to make the lamb
bleat more and more in agony and despair. Sir, that is the - situation,
broadly speaking, full of uncertainty, and this doubtless explains the pre-
sence of the safeguarding clauseg in the Bill. This indeed shows that it is
a half-hearted palliative, the Government knowing full' -well that it is
nothing more than that. All the same, by doing this, you are doing all
that you .can possibly do to disturb settled trade. Referring to clause 4,
my Honourable friend said that if, after inquiry at any subsequent stage,
the Government were satisfied that this duty was excessive or was not
necessary, the Government would be ready by executive order to take such
steps by way of remitting or reducing the duty as they.thought fit. I should
like the Government to be a little more definite as to their policy in this
respect. I ask in all seriousness, :8ir, if you hdve such uncertain condi-:
tions, can trade thrive at all, can trade thrive under a duty which is liable’
to variation at uncertain intervals? ‘

Mr. K. Ahmed: No doubt notice will be given in due. time. There is -

12 Nooxg

Totliing to be afraid of.

. - Vo
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Mr. 0. 0. Biswas: I do not know, Sir, if my Honourable friends on the
other side will agree to regard this as a protective duty pure and simple.
It seéms they fight shy of calling it a protective duty, because they have
inserted clause 3. When I come to deal with the amendments, Sir, on
clause 8, I shall have a good deal to say, about it. As my Honourable
friend has reserved his remarks on these details, I too reserve my remarks
for a later stage. Do you call it a protective duty or not? Whether you
call it a protective duty or not, what is the object of the Bill in res-
tricting imports to a limited extent? What effect do you expect from that?
Do you expect_ by thig duty to raise the prices of wheat in the Punjab, or
do you not? If you want to benefit the cultivator, you must see that he
gets a higher price for his crop. I was told by some of my Honourable
friends over there the other day that the cultivator is now obliged to seH
wheat at a price very much less than it costs him to produce it. There-
fore, 8ir, if he is to have any real relief, the selling price for him must be
raised. Do you or do you not anticipate such a result? The Honourable
the Leader of the House has told us already, I think, that though this duty
has been in force since the date the Bill was introduced, prices have mnot
shown an upward tendency; on the other hand, prices have gone down.
8ir, what does that mean? That shows, and that was the inference he
drew, that there was a surplus waiting for an outlet. In other words, if the
prices are going down more and more in spite of the Bill, and if there ig
still a large surplus waiting for an outlet, how, then, I ask, Sir, will you
be in a position to prevent substantial quantitieg still coming into the mar-
ket from abroad? You cannot. The duty becomesineffective. If the
prices in the Punjab fall more and more, then the foreign wheat, in spite of
the duty, will be in a position to under-sell the Punjab wheat. You cannot
benefit the cultivator at all. At the same time, you are not helping to stimu-
late the export of the available surplus from the Punjab. In a way, B8ir,
you will be merely placing further handicaps on the wheat export trade.
The foreign wheat which you will displace from India will naturally try
to ind s market in other countries, and there, in those countries, the
wheat which India will export will have to compete with that foreign wheat.
Do vou expect, Bir, that Indian wheat, in such circumstances, will.le in
s poeition to compete on favourable terms with the foreign wheat in those
outside markets?

Mr. K. Ahmed: Yes, in so far as we do not pay the duty or tax,—ocer-
$ainly.

Mr, 0. 0. Biswas: 8ir, you are not taking power to increase the duty
to an indefinite extent. I know you have made it two rupees. Why, my
Honoureble friend has not explained; I had expected that he would do
80, that he would explain what had led the Government to put the duty
ot this figure. We do not know how much margin there is there. Is it
a smiall margin, or is it a big margin? Sir, I was only reading this morn.
ing 8 speech which H. E. the Governor of the Punjab delivered the other
day, and in his speech His Excellency dealt with the wheat position in
India. - Sir, from that speech I gathered that very recentlv, I believe in
December or January, the Government of India, at the instance of the
Punjab Government, had allowed some concessions in internal railway
treights for the tramsport of wheat to Karachi and Caloutts. That did
help the despatch of increased quantities from the Pumish ‘to these other
places to some extent. May I ask my Honourable friends on the cther
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side why Government, if they are so anxious to ameliorate the condition
of the poor cultivator in the Punjab, are not prepared to continue these
concessions, or even to enlarge the scope of those concessiong by way of
remissions or reductions of railway freight? Of course, my Honourable
Iriend, the Finance Member—he is not here—but I know he would put
down his foot at once. The same is the case with the Railway Member,
and it so happens that the Honourable the Commerce Member is also the
Railway Member, and therefore he cannot think for a moment to intro-
duce any measures which will mean a gap in the Railway Budget. The
only other effective remedy which they can think of to give relief is, there-
fore, to find the money out of the pockets of the poor consumer! The
consumer is always there to be fleeced and to be bled whenever you want
money. I say, if you reduce the railway freights to a sufficient level, you
can thereby encourage the movement of wheat internally as well as to
the exporting centres, and you can at the same time avoid the conse-

quences which would result from the adoption of an ill-thought-out and
obnoxious fiscal principle.

Mr, K. Ahmed: Take the help of the Rates Advisory Committee.

Mr, 0. 0. Biswas: Sir, Calcutta, Bombay and Karachi no doubt enjoy
some advantage. They enjoy some advantage because of their geographi-
cal position. I ask; is it the intention of the Government now to go back
upon the principle which they have always accepted, namely, not to de-
prive any place in India of any advantages which it might enjoy by reason
of its geographical position? Recently thére was a representation from
the flour mill industry in Bengal. The flour mills of Bengal had suggested
certain measures by way of an alteration in railway freights which would
place Calcutta wheat flour on more favourable terms in competition with
the Punjab wheat flour. What wag the reply which the Government gave?

Thig is the reply which came from the Railway Department on the 24th
June, 1925:

““The advantage which the Upper India Mills possess by reason of their location
in the wheat producing area is a natural advantage and it does not appear to the
Board that it would be in the interests of the railways or the public to attem
to nullify that advantage for the protection of the Calcutta mills by increasi

ng
freight of flour despatched by mills which are favourably situated as regards their
supply of raw materials.”

Sir, what becomes of this principle in its application to wheat? I believe,
Sir, that the same principle ought to apply equally to the position of the
Indian mills at the ports and to consumers in those areas. I do not kmow
if Government are going to depart from their past policy in this res-
pect. 8o, the position comes to this, that in order to find a very limited
market for a very limited quantity of wheat which is grown in the Punjab,
you are going to jeopardise the whole of the export trade of wheat. You
are going to go back upon the principles which you had yourselves
enunciated as a part of your fiscal system, namely, not to deprive any
place of its natural advantages. Sir, is my Honourable friend going to
say that Government policy henceforward will be that, if there is a sur-
plus of production of any article in any part of India, the whole of the
Indian market should be secured for the home producer? In other words,
that imports will be allowed only in years of short crop when the home
supply falls short of the home demand?
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o ‘Then, Bir, there remains to consider the effeot of this duty on flour.
~ There is an amendment from Mr. Morgan to include the flour also within
“ the Bill. But if that amendment i lost, what would be the result? If
you impose a duty on wheat, naturally the Calcutta mills will have to
get their wheat for the purpose of making flour at a higher price. That
will necessarily put up the price of flour, and will make it diffroult for
this flour to hold its own in competition with foreign flour. 80 by trying
to keep out wheat, you might indirectly help flour to come in from out-
side. In other words, in trying to remedy one evil, you may be introduc-
ing another at the same time. The Australian flour will be easily in a
position to invade the Indian market, and the Indian flour will loge its
markets both here and outside. Do you really want to encourage the im-
port of foreign flour at the expense of Indian flour? Is that a consumma-
. tion to be desired? I do not wish to say more, except only one word.
Suppose the price in the Punjab falls as it has fallen, will it or will it
not amount then to a practical prohibition of foreign imports altogether,
and are you prepared, I ask Government to state candidly, to have a pro-
hibitive duty? ( :

Mr. E. Studd (Bengal: European): 8ir, I listened with very close at-
‘tention to the speech of the Honourable the Leader of the House in in-
troducing this Bill, ag I could not get away from the feeling that this was
s measure which was being rushed upon us with possibly not sufficient
consideration of the various interests involved right at the end of the Ses-
sion, and I feel sure that the House will agree with me that a measure
which geeks to impose a duty of 65 per cent. on an essential food-stuff is
one which shéuld not be passed without the most close and careful con-
" gideration. I was strengthened -in the feeling that the measure was being
pushed through somewhat hurriedly by the fact that, only a short time
ago, on the 11th of last month, in answer to a question on the subject of
the prohibition of the import of foreign wheat, or on imposing a duty,
the Honourable Mian 8ir Fazl-i-Husain gave some figures, most of -which
the Honourable the Leader of the House has quoted 'in his speech. He
went on to say that:

“In these circamstances, Government consider that the prohibition of import
would have had no effect on the internal price of wheat and would not therefore
have assisted the cultivator.”

An almost identical question was agked on the same day in the Council
of State, and an almost identical answer was given, the only difference
being that in that case the answer was that Government did not consider
that the prohibition of import or the imposition of an import duty would
assist the cultivator. I have listened anxiously to see what reasong the
Honourable the Leader of the House would give to account for a change
from that opinion in only just over a month. He hag not been able to
give us anything very satisfactory in the way of figures. We were at one
time told that the surplus was estipated at between 1 million and 1}
million tons. The Statement of Objects and Reasons of the Bill estimates
the annual consumption of wheat at the ports to be between 450,000 and
500,000 tons. It seems to me that any measure which merely tries “to
open these marketg further to Indian wheat is still leaving put of aceount
a verv large surplus which has still to be disposed of. It has been ad:
mitted that Indian wheat at the moment is at a price which is above
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world parity. While it may be possible to help the home market to take
more wheat, I think it must be admitted that the ultituate gurplug will-
have to be exported and can only be sold at world parity. The Honour-
able the Leader of the House stated that the advantage to the -ultivator,
which would be hrought sbout by this Bill, would be the enlargement of
the market in which he could sell. But I doubt whether it has been real-
ised how very little enlargement, if any, of that market is possible. 1
do not propose to give you more figures than are absolutely necessary.
The import figures of foreign wheat for 1928-20 and 1929-30 have already
been given you. I am sorry that the Honourable the Leader of the
House did not go on and give you such figures as are available for this
. year, because I think they are enlightening. Even on the 1029-80 figures,
the import of foreign wheat was only about 3 per cent. of the Indian pro-
duction, which is a very small percentage. Now, Sir, the figures up, to
the end of February, that is to say, for eleven months this year, sho# a
very consideruble decrease again in the imports of foreign wheat, the figure
being 181,000 tons. Certainly the imports which have come in during
March will not add very much to that figure. Out of that 181,000 tons,
it must be borne in mind that there is & steady export of flour from the mills
at the ports which they are able to carry on gimply and solely because
they are able to get cheap wheat brought in by sea. If vou cut out that
cheap wheat by putting on a hich duty, that export trade will go. They
will not possibly be able to hold their own with cheap Australian flour in
the markets where they are at present able to compete. Therefore, out
of 181,000 tons the actual quantitv that would be used for consumption in
the country is only just over 100,000 tons.

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): Where did you get these figures from?

Mr. E. Studd: From the Indian Trade Journal.
Dr. Ziauddin Ahmad: I think it is 190,000 tons.

Mr. E. Studd: 181,000 is my figure. The exports were between
195,000 and 200,000 tons. Taking this off the amount of wheat used at
the ports, we find that they have actually, for the first eleven months of
thig year, as compared with the same period lagt year, used 100 000 tons
more Indian wheat; so that so far from there being the possibil.ty of a
market for 450,000 or 500,000 tons more of Indian wheat, there is only
at the most a market for a possible 100,000 tons more. That, I think,
Honourable Members will agree with me is a very small figure, and is not
going to do much towards helping to dispose of this supposed large surplus
in the Punjab. I have every sympathy for any move . . . . . . ..

Mian Muhammad Shah Nawaz: Suggest a remedy.

Mr. E, Studd: . . . to help the cultivator, but the question is, whe-
ther it is in effect going to help him at all because at present the mills
st the various ports have all of them bought all their requirements of
wheat up till September or October next, so that even without this duty,
there is not going to be any question of their buying any more wheat for
nearly six months. I cannot see how under these eircumstances this Bill is
really going to help the Punjab cultivator. I have been asked to. suggest
a remedy. It does seem to me that the real crux of the situation is the
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question of railway freights. Railway freights were reduced temporarily
from November, I think, from the Punjab to Karachi and from the 1lst of
February till the end of March from the Punjab to Caloutta. It hag been
said that those reductions did not help the situation and as far as Calcutta
was concerned, it was not likely that they would because they came too
late. . The majority of the Australian wheat which has been bought was
bought between the 15th December and about the end of January or the
middle of February, and consequently the milly were not interested in
buying any more wheat, and the reduction of freight did not make any
difference. The reduction to Karachi however did make some difference.
It is rather a remarkable fact that, after freights had been reduced from
the Punjab to Karachi, the Calcutta mills bought a cargo of wheat and
shipped it round by sea from Karachi to Calcutta because owing to the
high reilway freights, it was cheaper for them to get it that way than to
get it down by train. At the present moment I believe the freight from
Melbourne to Calcutta works out at something like 7} annag 8 maund, and
I think T am right in saving that the freight from Lyasllpur to Calcutta
works out to something like Rs. 1-8.-0.

Now, Sir, I should be very anxious to know whether the local Gov-
ernments concorned have been consulted and have been asked what their
views were with regard to this measure. I cannot help feeling that they
would very strongly oppose it on the grounds that it was affecting vitally
the industries of the ports and that it was not in the interests of the
consumer in their provinces. Reference has already been made to the
Bengal cultivator and he is certainly to my mind in as bad, if not a
worse, position than the cultivator of the Punjab. His jute and his
rice are both a glut on the market.

Now, Sir, I do not wish to detain the House with a long speech, but
I should just like to touch on the effects on the mill industry, and in
doing so I should like to remind the House that that industry is very
largely an Indian one. In Calcutta at any rate out of nine mills, five
are Indian-owned and Indian managed, and of the other four, at least
50 per cent. of the shareholders are Indians. Until a few years ago, they
used practically no Australian wheat at all, and they were only driven to
Australian wheat on account of the fact that the freight on Indian wheat and
flour was the same so that flour could be landed in Calcutta actually
at & price below that at which it was possible for the mills to produce
it. I maintain that that is hardly a right principle; it seems to me that
raw material should always be cheaper to move than the finished article.
My Honourable friend Mr. Biswas has referred to this in his remarks
sbout the reference which was made to the Railway Board some years
ago. It was not till after that that Australian wheat started to come
in. Now, Sir. I do want to stress the point of the export trade in flnur.
At the present moment the mills at the ports are able to compete with
Australian flour in Egypt, in Arabia, in the Persian Gulf and in various
other places. There is also a very considerable export of flour to Burma,
a matter of between 25 and 80 thousand tons per year. Owing to the
cheap Australian wheat, that flour can be exported to Burma and can
compete effeclively and keep out at the present moment Australian flour.
But it certainly will not be able to do so when this duty is put up.
Only the other day I had a telegram from Burma pointing out that, with
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this duty, unless flour was included in the Bill, Australian flour could
be Janded in Rangoon at Rs. 11 per bag of 200 pounrds, whereas the -

cheapest that they could get Indian flour at would be Rs. 13 per bag of
200 pounds.

. I do not propuse to say much now on the question of exemptions
beyond saying this that, as the Honourable the Leader of the House has
admitted, it is impossible for mills for various reasons to recover the amounts
of the duty. I should like to add one additional reason to those which
he has given, and that is that they have all of them -not only coniraots
for the purchase of wheat but contracts for the sale of flour on the same
bagis. Now, 8ir, if they are not exempted on their wheat contracts.
it is going to be a crippling blow to them. If they were to get no
exemption, I venture to say that there is mo mill at any port in India
which will be able to stand up against it.

I do not think, Sir, that I need detain the House longer, but I trus}
that Honourable Members will think seriously over the figures that
have been able to give them before they give their decision on this Bill.

Mian Muhammad Shah Nawaz: S8ir, in supporting the motion for
the consideration of the Wheat (Import Duty) Bill, T am serious to
sadness. In the first place I hawe to make a very serious complaint
against the Government. In my Budget speech I asked the Government:
to prepare a Bill with a view to levying a duty on imported wheat. This
was probably on the 5th March. I received no reply then. Towards the
fug-end of this Session a Bill is now introduced and a motion for its
consideration is made. Most of the Honourable Members of this House:
have left and we are now placed at the mercy of the Government and
the Members from Bengal. I ask whether the -Government seriously
intends to give relief to the agriculturists. If it is true, and it s true,
that the agriculturists are suffering from a dire calamity, then it is tha
duty of the Government to come to their help. If they eannot do so,
let them admit frankly that the British administration, so far as the
agriculturists are concerned, hag failed in this country. 8ir, it cannot
be denied that a. widespread distress and depression prevails among the
sgricultural population of India due to the fall in prices of agricultura!
products. The reduction in prices has taken place in wheat, cotton,.
maize, barley and in other sgricultural commodities. One-half of the
population of India is seriously affected. We are upable to pay land
revenue and water rates; our expenditure has gone up with no incomings;
we are incurring debts and the interest is piling up. 8ir, it is a disaster
of the greatest magnitude., A disaster in the shape of a universal fall
in prices has come upon us like a thunder-clap. It is really an earth-
quake which has shaken the very existence of the agricultrual population
in- India, Are Government going to view such a state of things with
equanimity? Is it not their business to tell us how they are going to
help us or what relief they are going to give us? If they cannot do
that, they should cease to function. Sir, India is an agricultural country
and the- welfare of the Indians rests upon the contentment and happiness
of the agricultural population. It is obvious that if one-half of the popula-:
tion is seriously hit, the other half cannot remain unaffected. If Punjab
is  affected let me tell my Honourable friends Mr. Biswas and Mr. Studd
that they cannot stand aloof. They will be affected also. Are we going,
to, kill - the - agricultural. population of India?' Are we going ‘to kill the
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goose that lays the golden eggs? If you are going to kill them, then
do 80; do not torment us with this sort of Bill, this half-hearted 1aeasure.
It i8 a case of ruination to the agricultural population. The agricultural
pcpulation of India is honestly in liquidation. If a dog were to die jn
the lobby of this House, would you not run to its help? The position
of the Indian agricultural population is virtually that of & dog dying for
want of help. 1 ask my learned friends from Bengsl, are they going to
be so unkind to us? I ask my Honourable friends, the Members of the
Government, are they going to be so merciless and cruel as not to delete
clause 3?7 My Honourable friend. Mr. Biswas, said, ‘‘Oh. well, the
Government are favouring the Punjab’’, forgetting that Hengal was
enjoying the permament settlement and the Punjab was not. I can say
with equal propriety to the argument of my friend Mr. Biswas that we
had nothing to do with the permanent settlement, snd that we should
either have the permanent settlement in the Punjab or the permanent
settlement in Bengul should be done away with. The Bengal Members
will then come to their senses. Then they will know where the shoe
pinches. They go merrily along like a butterfly, but it is the tead
bencath the harrow which knows where each pin prick exactly goes.

It has been said that one provincescannot be favoured at the expense
of the other provinces. I desire to tell you that Punjab has always
been working in the interests of India as a whole. My learned friend,
Sir Cowasji Jehangir, will bear me out when I sav that there was a
serious conflict between the Punjab and Bombay over the distribution of
the waters of the Indus. A grave injustice has been done to the Punjab
because, owing to the supply of water in respect of the Sukkur Barrage
scheme from the Indus, all the irrigation works in the Punjab are withheld.
Why? In the interests of Bombay and in the interests of Bind. The
Punjab Government ean justly claim their share of water from the Indus.
The riparian owner of the Thal tract could claim water from the Indus.
That was denied to-us by the Government of India because they were all
working in the interests of India, not in the interests of the Punjab.
Then, Bir, my Honourable friends Mr. S8tudd and Sir Cowasji Jehangir
suggested, ‘‘Oh. the millers will lose profits if contracts entered imto
before 1st March are not protected’’. But my reply is that we are not
going to ruin the agricultural population of India tc make a holiday for the
millowners . . . ... J

Mr. E. Studd: May I point out to the Honourable Member, if you
ruin the mill it will not help the agrieultural population?

- Mian Muhammad Shah Nawaz: 1t will help you certainly, because
it will bring in money to the import contractor and you are one of the
contractors; at any rate you represent interests of the importers 1n
this country. I know that fully well. Again the Tata Steel and Iron
industry wus in dark ocondition; we have given them relief. The mill-
owners were in a bad state; we have given them reliet. Have we not in
the, interests of Indin, in the interests of our own industries, imposed
duties on cotton piece-goods? Are we not. making totton dearer so that
our industries may prosper? Why should we have all these?
Woere they not in the interests of India as & whole and not in the interests
of one community. or one province? When people talk of the Punjab
alone being hit, T canmot understand them. I say the whole of Northern
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India is hit, and the whole of the agricultural population is suffering. If
it is admitted that this. suffering must be redressed and relieved, then
we must find out 8 remedy. Mr. Studd admits that relief must be
-given, but he has suggested no real remedy. Has he got any constructive
programme? Have the Government got any constructive programme or
are we to be content with the destructive criticism that came forth from
Mr. Biswas and my esteemed friend, Mr. Studd? One remedy suggested
by Mr. Studd is to reduce the frelght He should tell that to the
Honourable Sir George Rainy who has done very little in that direction.
8o far as the moving of wheat from Lahore to Karachi is concerned,
urdoubtedly the freights are reduced and it has made a little difference.
But what about the freight rate from the Punjab to Calcutta? Is it not a
fact that the Punjab Government was forced to enter into an unjustifiable
agreement that the Punjab Government must make good the losses in
«casa a certain quantity was not moved to Calcutta? Is this the way
you are treating the Punjab? We helped you through storm and ¥tress;
we helped you in the Great War: we -helped you in times of peace; we
helped them whenever there wus any calamity in the land; and now
that the agriculturists are in dire distress the Government are indifferent.—
if not callous? Please tell us so that we may know where and when to
make-a noise. Honestly, the agricultural population has been very hard
hit; they do not make a noise; but they get no relief because they are

not the agitators and rovolutionaries. No Member of the Government
wean say that T am unfriendly to the British Government. By the
tredition of my family I cannot be disloyal to the Government and  an
extremist. But here is a case to which I must seriously invite the
attention of the House. Honestly I must do it, and I shall be failing in
my duty if I do not press this point. The point is this, that there is a
spirit of revolt amongst the agricultural population of Indxa they can no
longer work the present situation. They can no ]onger keep quiet.
They are greatly perturbed. As I said, the fight reallv centres round
clause 8. 1t protects contracts entered into before the 1st of March or
necording to some amendment. those entered into before the 20th March.
If you will not delete clruse 8, the value of the Bill will be destroved.
It 18 no usc telling us, as long ag clause 8 stands part of the Bill, the
agricultural population of India will be helped in any wav. We do not
know the nature and extent of these contracts; we do not know how
much wheat is coming in; we know nothing, we are absolutely in the
-dark. T do not know whether those transactions which will be eventually
serutinised by the Government will be bogus or real ; I do not know whether
there will be a special tribunal or executive authority to see to these
things. Al sorts of contracts can be entered into; if T may be excused, I
know traders will even now enter into some sort of bogus contraets,.
I therefore strongly urge the deletion of this clause 8. T reserve my
argument till clause 8 comes up: I do not wish to go into details now.
Rut T make it quite clear that, if elause 3 remains as it is now, the
agricultural population cannot accept this Bill. Take it back or withdraw
it; we will have yo concern with it. We will not vote one way or the other
-on it.

The main ‘question is' whether India should exist as an agricultural
nation. 'We depend upon agriculture. If there is a fall in the prices of
wheat, jute, maize or any other food-grains, then I submit the standard of
living will go down, and the moment the standard of living goes downm,

.
B -
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wages also go down, and in this process even India’s oredit will suffer.
Therefore, I ask the Government to please oconsider this matter very
seriously. Do not think that only a few interests are involved, do not
oonsider that only the interests of a few Europeans or millowners or im-
porters of wheat like Rally Bros.,, are alone involved. The question
nffects the entire agricultural population of India. The whole yoint is
this. Are you going to give relief to the agricultural population? If you
are going to do that, then you must do it in the interests of India, as a
whole, without having regard for individuals already wealthy. Please do
it in the interests of peace, in the interests of conciliation, and good will.
My esteemed friend, the Honourable the Leader of the House said that
the prices of agricultural produce have gone down to the level of prices
which prevailed 80 years ago. 1 agree, because during my lifetime 1 have
never seen agricultural prices going down so low as at present. That being
the case, I want to put one question to my esteemed and able friend the
Honourable Sir George Rainy. Is he not going to advise the Local Gov-
ernments to cut down the land revenue and water rates to the level which
existed 30 years ago? Am I not just in making this demand? B8ir, I stand
before the bar of this House, and I claim justice from the Government,
from other officials, from KEuropeans and from everybody here. If
vou mean business, if you are going to be just, then you must reduce
considerably the water rates and land revenue, because that is the omly
effective remnedy, a most welcome remedy which you could apply. Are
Government going tb do that? If so, when? We know we will get no
reply. Again have Government got no borrowing programme before them?
My friend the Honourable Sir George Schuster is not here,—I ask him,
has he no borrowing programme for the benefit of agriculturists? Can'é
they even borrow 20 crores of rupees to give it to the Provincial Govern-
ments so that they may in turn give relief to the agriculturists by
remission of land revenue and water rates to the extent of fifty pér cent.
for two or three years? It is admitted that prices bave fallen tremen-
dously low, and vet no effective remedy is forthcoming to allay the
distress. BSir, I claim permanent settlement like that of Bengal, and if
Government refuses to give me permanent settlement, then I say take
away that permanent settlement from Bengal so that they may come to
their senses. It is a question of struggle between life and death. Honestly
we are struggling between life and death. I can say definitely that I
have seen peasant proprietors who have sold their daughters to meet pay-
ment of land revenue and water rates. So far ags I am concerned, I know
full well that our income has been reduced to 1/6th or even to 1/10th;
in some cases we are not able to pay the land revenue and water rates.
It is a most serious problem for the whole of India, and the Government
must face the problem with all seriousness. This is a temporary measure,
ond it may give some relief, but with clause 8 in it, it will afford no relief
whatever. If the Government have really any affection for the agricul-
tural population of India, they must find an effective remedy and apply
it without delay. (T.oud applause.)

Sir Cowasji Jehangir (Bombay Oity: Non-Muhammadan Urban): Sir,
why is it necessary to import any heat into this question is & matter for
our consideration. I regret that the speech of my Honourable friend
Mr. Biswas went a little further than the occasion demanded. I do not
-think there is anybody here in this House who does not only sympathise
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but is most anxious to help the agriculturists of India at & time when they
most need our sympathy and assistance. If this Bill can do any good to
the agriculturists in India, whether they be in the Punjab , United Pro-
vinces or any other part of India, it deserves the sympathy and support
of this Honourable House. The problem is, how far this Bill is going
to assist the agriculturiste of India, and whether it will in any way
damage any other interests in the country. The last few lines of the
speech of the Honourable the Leader of the House clearly indicated the
sound policy which underlies the Bill,—*‘‘Do what little we can immediately
for the agriculturists without damaging any other interests’’. That is a
policy which we can all support. There will be a difference of opinjon as
to details. The details naturally will be: are you protecting othet in-
terests that are affected and if so, are you sufficiently protecting them or
not, and by protecting those interests are you in any way damaging the
very objects which are contained in the Bill? Those matters can only be
‘conisidered when we come to the clauses in the Bill. Therefore, Sir, we
‘desire, and most earnestly desire, that Government should make an
attempt—however small it may be, however, ineffective it may turn oub
to be—to assist the agriculturists, and I would now earnestly appeal to
my friend Mr. Biswas to withdraw his amendment that the Bill be cir-
culated. It does not help anybody. It only causes irritation in the
minds of those who are really hard hit, those who are agriculturists in
this House; it will not help them, it will not help us, it is not going to
help those interests that may be adversely affected. So why carry on &
<debate which seems to me to be aiming at nothing?

My friend the representative from the Punjab has gone much further
afield than the Bill itself. He is demanding protection for the agricul-
turists far outside this Bill. He has had his opportunity. I would beg of
him now to confine his attention to the Bill itself and when he is asking
us to consider the proposals placed before us by Government, to also keep
i];nﬂlmind the interests of others that may be adversely affected by this

Lala Hari Raj S8warup (United Provinces: Landholders): Sir, my friend
Mr. Biswas with his usual eloquence tried to make out a case where there
existed none. He said that the process of bleeding Bengal which com-
menced yesterday has continued today. May I ask him in all sincerity
whether the measure which is before us is meant to exploit the poor or is
it meant to help them? Is it not a fact, Sir, that the peasants of Bengal
are not consumers of wheat at all? They mostly consume rice, and the
-only interests that can be affected are those of the mill owners at ports or
of the higher class and the middle class people trading in Calcutta and
Bombay who can certainly afford to make some sacrifice for the teeming
millions of Northern India, who are being hard hit on account of the very
low prices of agricultural produce. Such depression in prices, Sir. was
never witnessed during the last fifty years.

Then my friend Mr. Biswas said that Bengal is being bled to main-
tain the interests of the rest of India. He brought in a metaphor by which
he meant that the lamb of Bengal ig being devoured by the lion of the
Punjab or the United Provinces. By bringing in this metaphor he has
damaged his own case because he must know that it ill fits a man to blame
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the Punjub or the United Provinces when so long the lambs of these pro--
vinces allowed themselves to be devoured by the tigers of Bengal. May I
ask my friend to remember that the whole of India agreed to protectiom
on steel, on cement, on paper, on cotton and recently on gold thread?
Don’t all these measures directly benefit the mill industry or the milk
hands of Calcutta. Bombay and Madras?! How can you say that Bengal
is made to bleed for the interests of Northern India? Have we not for

such a long time borne all these duties only to make India self-sufficient
for her requirements?

Then my friend went on to say that the principle of levying a duty on:
agricultural produce was a vicious principle. It might be a vicious prin-
1 pa ciplé when it suits our purpose to say so. 1Is it not a fact that
F¥  we have been levying a duty on sugar for & long time, and
is it not an agricultural produce? And now when the Government have
put forward a measure to protect wheat where not only the interests of
the Punjab but of the United Provinces, the Central Provinces and Bihar
and Orissa, and to some extent, Bengal also,—and I shall presently show
to the House that this measure will ensure the benefit of the Bengal pea-
sant a8 well—are involved, my friend from Bengal comes out and says, ‘‘Oh
it is unsound to tax food stuffs! Tt is a vicious principle’’. Is it not a
misnomer, Bir 2 Is it not misleading the House, Sir?

My Honourable friend Mr. Biswas again said that the effect of this
measure would be that Australia would retaliate against Bengal in tea and
jute. The case of jute 1 can as swmmarily dismiss by saying that Bengal
enjoys a monopoly in jute and Austrulia cannot afford to retaliate against
Bengal in that commodity. As regards tea, when you levied cotton
duties, why did not England retaliate by stopping all imports of tea from
Bengal? Now, with what propriety can vou put forth that argument?

My Honourabla friend Mr. Biswas went on to say that very small quan-
tities of wheat are imported from abroad. I will just take my friend into

the figures which will show that in the last year the imports of wheat into
India went as high as 857,000 tons .

Mr. 0. O. Biswas: That was when there was a shortage of wheat in
India.

Lala Hari Raj Swarup: 1 am coming to that. In reply to a question
the Honourable the Leader of the House stated yesterday that the imports
of wheat in the three ports of Calcutta, Bombay and Karachi from 8rd of
January, 1931, up to the 14th March, 1981, had been about 100,000 tons.
80, you cun easily estimate that if within less than three months there has
been an import of a lakh of tons, in the whole year it will come to about
400,000 tons, and that is the probable consumption of the population living
in the ports. Tt seems that if you do not ban free imports of foreign

wheat they are excluding the entire production of Northern India and
living on wheat from abroad.

My Honourable friend Mr. 8tudd remarked that this Bill would affect
the exports of flour from the mills at the ports. I again refer my Hon-
ourable friend to the figures and we find that the exports of flour have
been steady, that is, about 50,000 tons of flour irrespective of quantities
of imports of wheat. For example, last vear the imports of wheat had
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been 357,000 tons, while the exports of flour were about 50,000 tons.
Similarly in the year before that, the imports of wheat were 561,000 tons
and the exports of flour were 54,000 tons. That clearly shows that the
export of flour does not depend upon the imports of wheat.

Now, Bir, this question of protecting the wheat growers of Northern
India has been before the country for a pretty long time and several repre-
sentations have been made to the Government both by the zemindars and
tenants’ associations. Not only that, but the Federation of the Indian
Chambers of Commerce also made a representation to the Government as
far back as October 16th. I crave the indulgence of the House for per-
mission to read a short passage from that representation.

“In this connection the Committee feel that they need not say more {0 impregs
upon the Government the great necessity of taking action without delay in the difec-
-tion of prohibiting the imports of wheat as protection to the wheat-grower of India.

I am asked by the Committes to request the Government of India to inform the
Federation of the policy of the Government of India regarding the outlook which is
facing the Indian grower for the crop which he has to market. The commiites are
aware that this is a worldwide question for the growers of raw matsrials in every
part of the world, but they also feel that every Government does devise measures to
protect the cultivators of their respective countries at a juncture like this, and
the Committee would, therefore, be teful if the Government of India would let
gl;‘eq] I:!novgx) what, if any, measures they propose to take in view of the circumstances

ailed above.”’

Does not this clearly show, Sir, the equity of my case? Because an organi-
sation like the Federation of Indian Chambers of Commerce and Industry,
which is propitious of all interests concerned, including the mill industry
ab ports, could not be said to be acting in a partizan spirit.

Now, Sir, the effect of this measure will not only be beneficial to the
wheat growers of Northern India but to the cultivators of Bengal also.
From the agricultural statistics of India for 1927-28, I find that the area
under wheat in Bengal is going down. It was about 120,000 acres in
1928-24 and it has gonc down to 108,000 acres in 1927-28. If this Bill
is passed, one sure effect of that will be that the wheat grower of Bengal
will be protected, and more land will come under the cultivation of wheat,
and the grower of jute will alao get some relief by diverting cultivation from
jute to wheat.

It will not be out of place, Sir, if I am allowed to refer briefly to the con-
dition of agriculturists in Northern India. The plight of agriculturists in
Northern India is very sad indeed. I have some personal experience and I
can say with certainty that the wheat grower of Northern India is producing
-wheat at more than 838 per cent., of its selling price, and so, ho cannot
afford to pay all the Government demands of irrigation rates and land
revenue. Agrarian trouble in my province has started, and I do not know,
if no relief is given to the agriculturists, the results achieved by the
Gandhi-Irwin pact might be negatived and we might have to face still
greater troubles. The zemindars also find themselves in a very bad posi-
“tion because we are not able to realise rents from the tenants and we have
to pay the full demand of the Government. As the House is aware,
the other day the property, houses, etc., of the Rajah of Kalakankar at
Lucknow were attached. I cannot say what was the motive at the bottom
for attaching the property, étc., of the Rajah with such promptitude. Tt
might be that he had Congress views, but the Rajah himself made it clear
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that he was not able to realise his full demand from the tenants and so he
-was not able to pay up the Government dues. ’

Mr. K, Ahmed: That might be owing t» the sunset law.

Lala Hari Raj Swarup: There is no sunset law in the United Provinces.

Mr. K. Ahmed: Then it must be owing to the collection of arrears due
The Government must realise the revenue due to them?

Lala Hari Raj S8warup: If no relief is allowed to the agriculturists and
the present state of affairs is allowed to continue many noble families of
landholders will go into ruin. I will therefore appeal to this House to pass
4his measure and make it more protective than it is in its present form, and
‘T shall have another opportunity of explaining to this House the implica«
‘tions of .several clauses of this Bill which require modification and deletion
in order to give full protection to the agriculturiste of Northern India.

(Diwan Bahadur A. Ramaswami Mudaliar got up.)

Mr, President: How long will the Honourable Member take?

Diwan Bahadur A. Ramaswami Mudallar (Madras City: Non-Muham-
_madan Urban): I will take about 15 to 20 minutes.

Mr. President: You had better reserve your remarks till after lunch.

The Assembly then adjourned for Lunch till Half Past Two of the
Clock. '

The Assembly re-assembled after Lunch at Half Past Two of the
Clock, Mr. President in the Chair. '

Diwan Bahadur A, Ramaswami Mudaliar: Mr. President, I think this
is a Bill on which discussion has to be carried on in as calm an atmosphere
-as possible so that the issues may be clearlv hefore the House and before
‘the agricultural population of the Punjab in particular. I do not think
we gain anything by importing into the consideration of this Bill contro-
versial issues regarding provincial matters. 1 verv much deprecate the idea
of one province suggesting that it is peculiarly hit by another province;
it in the largest consideration of the whole of the country that has to be
‘borne in mind in regard to such questions.

Mian Muhammad Shah Wawag: Hear, hear.

Diwan Bahadur A. Ramaswami Mudallar: Sir, there has been a certain
amount of criticism of the principle of levying what are called food taxes.
T sgree in theory that food taxes are bad, but if we examine the question
a little more clearly, we shall come to the conclusion that in this case
there is no such thing really as a food tax. When we recall the agitation
in countries like Great Britain over the food $axes and over the corn laws,
we have also to reslise that food in England is largely imported stuff,
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that very little is grown in the country itself, and that large quantities
have to come into the country from outside, and therefore there is a very
real tax on food. In this country, the position is entirely reversed. If
you find that the food now produced is sufficient for internal consumption,
then I submit that there is no casc made out against food taxes. Take
this particular food tax, of which this House is now seized. It is common
ground on all sides that at least ninety-eight per cent. of the consumption
in this country is derived from production in India itself, and, as I shall
show very shortly, the imported stuff is very small indeed. It therefore
is clear that the large bulk of the foodstuffs being found within the
country, a food tax will have no appreciable effect at all. There are other
criteria which must be borne in mind when we approach this question of
& tax on food. Is the quantity produced in the country sufficient for all
normal purposes for consumption in the country? And in this particular
case it must be conceded that it is sufficient.

Secondly, whatever may be said against tariffs with reference to manu-
factured goods and other commodities, it is to be conceded that the benefit
of any protective or prohibitive tariff is the largest and widest distributed
80 far as an article of local agricultural produce is concerned. It may be
that with reference to the Tata steel industries, a particular company
benefits; it may be that with reference to cotton mills a few cotton mills
benefit; but with reference to agricultural produce, if you come to the con-
clusion that a tax should be levied so as to protect the produce of the
-country; you have also to come to the conclusion that its effect is the
wide;st folt and the benefit of it is distributed to the largest number of
‘people.

Thirdly, Sir, there is another consideration which must be taken into
account in deciding whether food taxes are proper or nmot. In the case
of some of those commodities, a monopoly may eventually arise in the
country because the production is limited to a few firms or a few owners
of mills. But in this case the production is so large, so vastly distri-
buted all over the land, and is in the hands of so many small and large
owners of land, that a competitive, scale of prices is bound to be kept
up and there can be no question of a monopoly. I think that there can
be no objection on the score that this is a tax on food, both because the
food in question is grown in such quantity that all internal consumption
can be met from the quantity produced, and on the ground that the
benefit of any protective duty is the most widely distributed, and on the
further ground that competition is so keen in the country itself that
prices cannot rise up; on all these grounds a tax on food such as we are
considering cannot be objectionable.

Having said all this, Sir, I must however make my position perfectly
clear with reference to the Bill itself. I believe, subject to what my Hon-
ourable friend, the Leader of the House, may say, that this Bill is not
going to give the slightest benefit to the agricultural population of the
Punjab, it is'my deliberate opinion that this Bill is merely a camouflage,
—that it is not going to help the agriculturist in the Punjab in any’ way,
and that the agriculturist will not bless this Bill when it is passed, and
I want to give my reasons for this view. There are two ways in which
this measure is said to help the agriculturist. When you levy a high
protective tariff, you believe that on account of that protective tariff the
internal prices of the commodity will go up. There is a second reason why
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it can help the agriculturist. When you levy a protective tariff practi-
cally preventing goods from coming into the country, you widen the
market for the internal produce. Applying both these tests, I say that
the agriculturist, whether in the Punjab or in the Central Provinces or in
the United Provinces, is not going to be helped at all. Sir, what is the
state of the produce itself? fn 1920-80 it was estimated that about ten
million tons of wheat had been pmduoed in the country. As against that,
the imported quantity during the year amounted to 281,000 tons. This
is nearly less than two per cent. of the entire production. Now I want
to ask the Honourable the Leader of the House how he thinks that the
stoppage of this import is going to help the agriculburist anywhere in
India. The production is ten million tons. The import is 281,000 tons,
less than two per cent. Is it going to be of any help in increasing the
local price of wheat—two per cent. of the commodltv coming in and -
competing against 88 per cent. of the commodity? Is'it going really to
widen the market either, because that is the only thing that can now be
done for the wheat that has been produced in the country? It is a drop
in the ocean. I do not grudge any benefit that my friends in the Punjab
or the United Provinces or anywhere else may get from having their wheat
sold, but I want to ask the Leader of the House how he thinks this
Bill is going to benefit these people at all. You cannot regulate the price
of 98 per cent. of a commodity by regulating the price of two per cent.
of the commodity imported into this country, and you cannot really
release the surplus stock in the hands of wheat producers elsewhere by
stoppage, even if you can stop them, of imports under this Bill; and
I say you cannot stop them. But even if you can stop these 250,000 tons
of wheat that have come or are going to come into this country, it cannot
appreciably alter the position. I have the latest figures for this year.
We were under the impression that large quantities of wheat were being
dumped into this country suddenly and that therefore the Punjab wheat
grower and the United Provinces wheat grower were unable to sell their
produce; but an analvsis of the figures shows that that essential hypo-
thesis is entirely lacking in this case. I have got the accounts of the
Sea-borne Trade in British India for the monith of February, 1981. At
page 46 I find the figures given for the import of wheat into this country.
For the eleven months ending February, 1981, the total quantity of wheat
imported into India is 190,800 tons, and we may take it that in March
there will be at the most about 20.000 tons imported. . Now, supposing
the whole of it is stopped and we import only 200 to 250 thousand tons,
T ask how is this going to be of any benefit to the country and of any
benefit to the agricultural producer? Qn the other hand, the export of
wheat during the same eleven months is almost equal to ‘the import of
wheat being about 196 thousand tons; so that the import and the export
cancel each other and we are left with the quantity that is produced in
this country. Now, 8ir, the export figures give us an idea of how in one
direction at least the agriculturist can be helped. I find that net imports
during the year 1924-25 was minus 1,200 thousand tons. The net import
is arrived at by deducting the quantity exported from gross import, so that
in this vear the exports must therefore be very much more t]mn
1,200.000 tons. We were able to export out of India not long ago. in
1924-25, over 1,800,000 tons. T find further from an analvsis of the
figures, that Great Britain got 750,000 tons, and all that custom is lost
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to the Indian wheat trader, and that is why my friends are suffering.
Other countries are coming in and closing the markets against us. I find,
8ir, that there is a great deal of talk about Imperial preference, parti-
cularly with reference to wheat. I do not wish to characterise the pro-
posals of the Canadian Government in the same manmner in which the
Right Honourable the Secretary of State for the Colonies in Great Britain
characterised them, but I know that the Economic Committee of the
Imperial Conference is meeting in Ottawa some time in August or Septem-
ber to consider this question. Is not India vitally interested in this matter
when we find that India has been exporting large quantities to Great
Britain, and that during the past few years that export has been whittled
down to 10,000 or 15,000 tons, whereas 5 or 6 vears ago it wag 700 to
800 thousand tons? Surely this Government of India, which alwaysg.
speaks of its regard for the agricultural population, must take some note
of the fact and ask themselves why India is losing the market of Great
Britain? We are told that we should show consideration for English pro-
ducts. We are also told that we should be considerate in this matter
snd accept the principle of Imperial preference. We have done that
with reference to cotton goods by taxing foreign goods more than the
British products. Now, I ask, what is the return that we get for that
sort of thing? Where is thix English market gone which we had in years
gone by? I am glad to see that in the last vear to a certain extent we-
have recaptured that market, for I find that 175,000 tons of wheat have
been sold to Great Britain. But I venture to ask the Leader of the House
whether it is not in that direction that one of the remedies at least which
the agriculturist in the Punjab, the Central Provinces and the United
Provinces is lacking may be found? What steps have the Government
taken to find out whether this market can be regained? What has the
High Commissioner for India done? Has he devoted any thought to this
question? Has he considered how Indian agricultural produce can still
retain this market in Great Britain? Has any report of the High Com-
missioner for India dwelt on this question? I should iike to know from
my Honourable friend Sir George Rainy whether any attention has been
paid to this question of getting the outside market, and particularly the
market of Great Britain, for India, and whether they propose to have any
say or any voice in the Conference that is shortly to meet at Ottawa with
reference to Imperial preference on a question like wheat?

Sir, as I saids the figures are so staggering that I cannot believe that
this Bill is going to give the slightest relief to the Punjab or the United
Provinces agriculturist. I am very anxious to give him that relief and
I shall come presently to another method by which he can be given relief.
I have already referred to one method, namely, the capture of the export
markets in favour of the Indian trade. But I think that with 2 per cent.
of the imports coming in as against 98 per cent. of the production of
this country, it is hopeless to think, notwithstanding the prohibitive tariff,
that you will levy on the import of wheat, that any real benefit can come
to the agriculturist in the Punjab or elsewhere. Sir, a reference was made
to the reduced 'railway freights that can usefully be given so that the
Punjab sgriculturist and the United Provinces agriculturist may be bene-
fited. I entirely agree with that, but I also think that the suggestion
that my friend Mian Shah Nawaz has put forward has to be much more-
seriously considered. T see that the Governor of the Punjab, in a speech:
which he recently delivered to the T.egislative Council, has bewailed the-
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condition of the agriculturist, and a meagre sum of 30 lakhs of rupees
is all the remission that has been given to the agriculturist. That is no¢
fair. What is the position of the agriculturist? You are charging him
land revenue on a cash basis and not on a basis of kind. Whatever
quantity he may produce, and whatever may be the price of that quantity,
he has to pay your fixed land revenue and your fixed water-rate. Now, is
that fair? How does it work? Why have you not thought of it? In my
speech on the general discussion I adverted to this position as a matter
of general principle all over the country. The agriculturist is asked to pay
his land revenue and his water rates on a cash basis, when the prices of
foodstuffs that are produced by him from the land have gone down so low
that it does not bring him 50 per cent. of his original produce. What is
the result? If the produce is worth Rs. 100 and if at the time it was
assessed it was worth Rs. 100, you probably asked him to pay a land
revenue of Rs. 40. But now when the price of his produce has gone down
to Re. 60, vou are still getting from him the same Rs. 40. There
lies the tragedy of the agricultural producer in this country. In the olden
days during the Moghal period. it was in kind that the land revenue was
tuken. You have transmuted it into cash, with fatal results to the agri-
culturist, because at everv stage when you revise your settlement you fix
vour cash remittances on the basis of the prices then prevailing. But now
‘when the prices have gone down and when you yourself accept that they
are the lowest on record and they have gone far below the pre-war prices,
you are unable to give him any remission. Your rules do not allow vou
to do so, and the agriculturist is asked to pay the same land revenue and
the same water rate which he was paying when his produce was selling
at economic prices. Therefore, T venture to think that this Bill, without
being of any use to the agriculturist, will simply be an eye-wash, and
the Government will fail to do anything for the poor agriculturist. My
friend, Mian Shah Nawaz, and his constituency are not going to be bene-
fited by this Bill in the slightest degree.

Mian Muhammad Shah Nawaz: We are catching at the straw; that is
all.

/

Diwan Bahadur A. Ramaswami Mudaliar: And the result will be the
same as every man has met with when he has clung to the straw, namely,
that he is drowned. The agriculturist of the Punjab will be drowned in
spite of this Bill being passed. I am not opposing the Bill; I am opposing
its circulation. I wish to support it as a straw and nqthing more than
o straw. And I want the Punjab agriculturist and the wheat consumers
all over India to realise that it is a straw that iz being given to us and
whether March 1st is retained or March 80th is inserted it will still be a
straw and nothing more than a straw.

Dr. Ziauddin Ahmad: Sir, there has been a great conflict between
Bengal on my right and the Punjab on my left and I, holding an inter-
mediary position in the United Provinces, will probably be able to keep
up the balance. ‘

Maulvi Muhsmmad Yakub (Rohilkund and Kumaon Divisions: Muham-
madan Rural): You are between the two.

Mian Muhammad Shah Nawaz: You are between the devil and the
~deep sea.
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Dr. Ziauddin Abmad: My friend, Mr. Biswas, complained that the
Punjab is over-represented in the Government of India. Perhaps if it
came from my mouth, it might have some meaning. But he knows ve
well, that, not only in the Government of India but also in England,
Bengal is certainly not under-represented. The other point in which Mr.
Biswas, I think, has shown his diffidence is his sssumption that Pengal
is a wheat-consuming province. Whatever wheat is imported through
Calcutta, he imagines that it is consumed by Bengal. Any wheat that is
imported by Calcutta port does not necessarily mean that it is consumed
by Bengal. In fact my complaint ig that the people of Bengal do not
know how to consume wheat. 1 had a definite complaint that I could
not get genuine wheat flour for daily consumption in Bengal, and when-
ever I had to live there for a long period, I had to import wheat from
Upper India. The wheat that is imported in Calcutta is either sent to
some flour mills and then it is exported in some shape or other or it«
finds its way to Upper India and there it competeg with the local wheat.
I do not consider the percentage of wheat which we import compared with
the total quantity produced in this country. It may be any per cent.
That is not my point. My really important point is this, that taking the
figures of the last seven or eight years, we find that the total consump-
tion of wheat in India is about 8} million tons. That is the average con-
sumption during the last seven years. T1f we produce wheat, in excess of
8} million tons, we should find means for the outside sale of the surplus
quantity. If it is not sold, then there is a definite loss to this country.
The wealth of India will be reduced by the amount equivalent to the price
of wheat allowed to rot. We find that, last year, India produced 10-8
million tons of wheat. This means that there has been an over production
of about 1} million tons.  This is the excess of production over consump-
tion, and if this quantity of wheat is not sold out to foreign countries and
if it is not exported, but allowed to rot at home, then it is a dead loss to
India. T am not discussing it from the provincial point of view, whether
it is a dead loss to the Punjab or to this province or that province, but
certainly it is a dead loss to India as a whole, and the estimated price of
thig dead loes is about 10 crores of rupees. If we do not take any special
measures for finding an outlet for this excess, then India will be a loser
by 10 crores. This is a point which I want to emphasise. I do not
want to quibble about whether we import 2 per cent. or 5 per cent, But
what I do maintain is that we should find a market for this over-production.
In reply to my Honoursble friend Mian Muhammad Shah Nawaz Mr.
Studd said that we ocould reduce railway freight. This is also one of the
means to be employed. But I say that in order to find a market for-
export, the first and foremost thing is we should try to find a market for
our produce in our own country, and to achieve this we should stop import.
When we have got possession of our own market in our country, we should
then go one step further and then find out ways and means of finding &
market for this export of 13 million tons. I would first fall back on the
advice given by Mr. Studd, that is, we should go to the Railway Member
and request him to reduce the railway freight from stations in the U. P.
and Punjab to Calcutta and Karachi so that we may be able to expory; the
excess at a oheaper rate to the foreign countries. That is the firsy step.
The second method is the method suggested by my friend, Diwan' Bahadur
Mudaliar, that if Indis is to form part of the British Empire, and if India
is. asked to accept & preferential tariff, - then the British
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Empire should make it a  point to oconsume Indian
wheat in preference to wheat from any other country out-
gide the British Empire. 1 think this is also & point to be considered.
Thet ig the second method of finding a market for Indian wheat. I
think this is a point which the Honourable the Commerce Member ought
to take into consideration, these two methods may help the export. There
is & thind method which I suggest and to which I am afraid the Honour-
able the Finance Member would never agree, and that is reducing the
exchange ratio from 1s. 6d. to 1s. 4d., that is, reducing the price of wheat at
the foreign market by 12} per cent. That is another way of finding an
easy market.

An Honourable Member: Question.

Dr. Ziauddin Ahmad: I hope that all those people, who are interested
in the welfare of India and in seeing that 10 crores of rupees are not
wasted, will see how a suitable market could be found for the excess of
Indian wheat outside the country and take every measure to stop foreign
wheat from coming to this country.

Nawab Major Malik Talib Mehdi Khan(North Punjab: Muhammadan):
8ir, India’s largest industry is agriculture and as it has got no factories to
convert its raw agricultural produce into valuable finished articles of
merchandise, consequently it has been exporting wheat in lakhs of tons.
But the tide turned in 1929, and instead of exporting, no less than 5,61,918
tons valued at Rs. 8,16,95,629, were imported into India from foreign
countries. Out of these, 5,29,459 tons, of the value of Rs. 7,67,09,885,
were from Australin. The Punjab with its vast system of canals was
the chief exporting province of the Indian Empire and consequently suffor-
-ed the most. It ig a province of petty proprietors who have got no other
sources of income but agriculture.  Even the money-lender refused to
come to hig rescue because there was no demand for the produce of his
land. He approached the Government and he had a ready response to his
appeal in the Punjab. His Excellency the Governor of the Punjab in his
speech to the Northern India Chamber of Commerce, on 28th March, 1981,
explained the situation as it stood at that time, which clearly shows that
the request made by the Punjab Government was met with tardy response
from the Government of India.  The freight to Karachi was reduced, but
for that to Caleutta ‘‘the Punjab Government had to drive n hard bargnin by
giving a guarantee to the Railway Board’’ to re-imburse ‘‘the loss of reve-
nuc due to the decrease in freight’’.  The relief which has been so pro-
‘vided is shortlived and concerns the Punjab alone, but the condition of
some other parts of India are verv nearly the same and some measure of
far-reaching effect is called for. First and foremost of all, is the reduc-
tion in the railway freigcht. This freight was caleculated at a time when
the produce of wheat and other foodstuffs was high and the zemindsr could
ufford to pay freight at a higher rate, but the price has now fallen to the
bottom oand he eannot at any rate take his wheat to the port after giving
‘s heavy freight and thus getting n pricc below the cost of production.
Thus T would urge that the first duty of the Government, if they really
intend to bring relief to *he cultivators, is to reduce the freight duty from
the Punjab to Calcutta and from there to Karachi. The Bil] before us

spx  8ppears to afford some relief, but the exemption nullifies its

object and if the section embodying it is not removed, the Act
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defeats itg end. It is urged on behalf of the exemption that the com-
punies, who, without a knowledge of the imposition of this duty, placed
orders, will be prejudiced by it. They are probably the same companies
who made large profits at the expense of the producer during the past two
years. It does not stand to reason therefore that they should get further
protection, and the producer should sell below the cost of production. I
fail to understand the solicitude of the Government of India with res-
pect to these companies when no such notice was taken of the persons
dealing in kerorene, sugar, etc., when custom and excise duties were im-
posed on them,

I have given above the import figures of 1929. The quantity received
next year, 1.c., 1930, was also abnormal. 1t was 38,57,086 tons valued at
Rs. 4,98,10,000, out of which 8,36,039 tons valued at Rs. 4,65,61,845 were
contributed by Australia. The normal import of wheat has been bglaw
50,000 tons a year. This unchecked import of foreign stuff has no justi-
fication whatever, as it ig ruining the Indian producer.

A% the same time I am afraid it will be difficult to determimre the date
-of contract, and the exemption is likely to lead to malpractices with regard
to the quantity of import, etc. The object of the Bill can easily be frus-
trated by two companies, one in India and the other in Australia, combin-
ing together.

I would now appeal to my Honourable friends from Bengal to pass
over a small loss if they sustain any, by bargaining with India. My
Honourable friend, Mr. Neogy, when speaking on the Salt Bill yesterday,
expressed the view that he would rather be exploited by his own country-
men than by foreigners. The remarks passed by the Leader of the
Nationalist Party, Diwan Bahadur Rangachariar, in the same connection
were very encouraging indeed. He said that Indians were not protectionists
by instinet but by sheer necessity. He described Bengalees as being in
the vanguard of improving the national industry. 'We are boycotting
foreign cloth and goods, and why should we not boycott foreign wheat or
subject it to import duty, because by it we will save the largest number
of our countrymen from ruin.

Lastly, I may refer to the impression on the minds of the agriculturists
that the Government are not properly safeguarding their interests. They
have suffered hardships during the last two years and met their liabilities
to the best of their ability. But they are at the end of their rcsources
and it will be highly impolitic to load the proverbial last straw to break
the camel’s back. I would refer Government to the agrarian riots taking
place in the United Provinces villages, described in the Hindustan Times
of the 25th, 27th and 29th March lnst. There is no need for me to sit
in judgment on them and find who ig the guilty party. My object in
bringing them to the notice of Government is that it is an ugly situation
and requires prompt handling. T may mention here that the rate-payers’
poverty is at the bottom of these troubles to a large extent, and the passing
of the Wheat Bill without exemption will g0 some way to pacify them, as
‘they will be able to sell their grain at a fair price.

I would also remind my friends all round tha%, looking at the trade
situation of the world, we in India are sitting on a voleano of economic
upheaval. I cannot say when it will burst, but if things go on as at
present, it is bound to burst and T do not know who will go with it into
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destruction. My friend Sir Cowasji Jehangir is rather doubtfu] if the
measure - will benefit any one, My opinion as a layman is that if the
exemptions are not thrust in there may be some relief to the producer,
anyhow we know we arc simply trying as drowning men to catch at a-
straw, and time will show whether we are saved by it or not.

At the same time I would urge upon the Government that as they
did with the salt duty, the enhanced revenue which is derived from this
import duty may be made over for helping the zemindar of the Punjab
where the revenue is very heavy and the zemindar cannot in any way meet
his liabilities which will accrue in a month's time,

Sirdar Sohan 8ingh (Punjab: Landholders): Sir, the wheat position’
in India has been adversely affected by the world slump. Those countries
which produce the primary procducts have borne the full burden of the
depression.  Prices have fallen steadily for the past ten years, but during
the year 1930 the fall has been as rapid ag the fall in the previous 4} years.
One significant fact is to be noted in regard to this fall in prices, namely,
that while retail prices during 1929-80 show an average percentage drop of
only 8 per cent, wholesale prices during the same period show a drop of
25 per cent. The bulk of these wholesale prices are for food-stuffs or for
raw materials which are the primary products of countries like India. In
1980, Canadian wheat, for instance, showed a drop of 5 per cent. in whole-
sale prices and Indian jute of 35 to 44 per cent. The significance of these
facts is that countries like India have been hit the hardest and their suffer-
ings have been more extensive.

India produces roughly ten million tons of wheat a year out of about
80 million acres of land under this crop. Nearly 70 per cent. of the wheat
ares lies in the Punjab and in the United Provinces. Not more than
10 per cent. of the wheat thus produced is on an average exported. The
demand for India wheat is due to the fact that the seed is dryer and
yields to the miller a greater quantity of flour. But the export is negli-
gible. On the other hand, although it cannot be legitimately conceded
that there has ever been a sufficiency of normal food supply for the vast
population in India, world factors together with the local factors have
brought about a disastrous fall in the prices of home-grown wheat, with the
result that it is found cheaper to import foreign wheat to the ports of
India than to pay the heavy freight charges from up-country. The pre-
sent Bill, limited as it is in its scope, ia meant in reality to produce the
normal out-let for wheat which ordinarily is exportable by making ite
sale possible in the ports in competition with foreign wheat. In my
opinion no marked reaction is to be expected on the market as a result of
the passing of this measure. The reservations contained in clause 8 will
to o large extent dissolve the effect of the import duty in view of the
fact that the life of the mesasure is only one year, and the provigions al-
ready made by sellers and purchasers which it séeks to protect will make
the Bill’s provisions nugatory for the best part of the operative year.

. Bep;esenting a8 I do the landholders of the Punjab, a province most
vitally interested in this problem, I venture to draw the attention of the
Government fo matters which must be the concern of any Government
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that seeks to work in the interest of its people. It cannot be denied that
both America and Canada have marched greatly ahead of India in the
measure of organisation and assistance afforded to their respective wheat-
growing farmers. The American Wheat Board and the Canadian Wheat
Pool have certain elements in them which need to be copied by the Govern-
ament of India. The question is not so much of foreign competition in
wheat. The question is of putting our own house in order. We are pass.
ing out of the stage of unscientific farming, chaotic marketing, and inade-
quatc finance in the world’s march in productive activities, Indian
policy must be directed towards mechanised farming on a large scale, on
co-operative pooling of produce, on co-operative marketing of produce,
on scientific methods developed with the assistance of the State, and
of financial assistance and guarantees given by the State in order that
not only more should be produced and consumed, but that
costs should be lowered, yielding & greater return. My advice
to the Benches opposite is to set up a committee to go into the whole
matter, if they do not desire to see the ruin of the millions of agriculturists
whose sole source of income practically is wheat, which is to-day menaced

by world and local conditions which need scientific examination and
solution. ’

The present measure though temporary may give some relief to the
agriculturists provided clause 8 is omitted. The present prices of corn are
not sufficient to pay off the land revenue and water rates. The Govern-
ment must overhaul the entire policy of assessment, and for the present,
if they like to be just, should remit at least 50 per cent. of the land reve-
nue and the water rates by giving way to the provinces even at the risk
of borrowing, and in addition to this, this measure must be passed after
deleting clause 8. If effective remedies are not introduced by the Govern-
ment without delay, I fear aggravation of trouble. :

Sir, I fully endorse all that was said by my learned friend, Mian Shah

Nawaz, who is moderate in views and belongs to a respectable zamindar
family in the Punjab.

‘The Honourable Sir George Rainy: Sir, I do not propose to speak at
any length in reply to this debate, but there are three or four pointg which
I should like to notice. To begin with I should like to congratulate the
Honourable the Mover of the amendment on the great courage and attack
he showed under obviously trying circumstances when his voice was not
carrying so far or so clearly as it usually does. But it was also obvious
that, whatever might be wrong with his voice, there was nothing wrong
with the clearness of his mind or the clearness with which he put his
case before the House. He began by saying that I had put a most con-
vincing case against the Bill myself, and after making that statement he
appeared to me to be a little ungrateful, because if I had really done that,
T do not think he would have found so many points of attack in my speech.
Then he went further and he quoted a remark of mine on the 12th March,
I think, as being inconsistent with what I was saying today, I find no
inconsistency between the two statements, and what I should like to say
to the House is this, that in these difficult matters of protection I always
try to state the case fairlv, not ignoring considerations which may appear
to some extent to clash with the view I am putting forward, but attempt-
ing to put the House fully in possession of all the factors which appear

[
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to have importance in arriving at a decision on the particular case which
we may happen to be considering.

The main point that has been taken today, and taken from every quap-
ter of the House, is that, after all the total amount of benefit which
the cultivator can receive from this Bill is not very large. Some used
thig argument in this form, that the benefit was so small that it was
not worth conferring at all; while others have used it in the form that as
it was so small, other measures ought to be taken in addition. I did not
wish to go into figures in my opening speech to a larger extent than was.
absolutely neceseary; but I should like to give the House my own esti-
mate of the additional market likely to be secured to the Indian cultivator
if this BiH becomes law. Our information is that the total quantity of
wheat for which orders were placed before the 1st of March for delivery
after the first of March, was just under 150,000 tons. If we take the
consumption of the areas at the ports us 450,000 tons that is
half-way tetween 400,000 and 500,000 tons, and deduct this 150.006
tons, tzen the balance is 300,000 tons, and that is not an unfair
estimate I think of the market likely to be secured to Indian wheat
by this Bill. It is open of course to Honourable Members to say
that the imports during the month of February and the first threc
weeks of March amounted to 96,000 tons and that therefore in the
coming year, the additional market for the Indian cultivator is likely
to be less than 300,000 tons. But on the other side I would like to poirt
out this, that ag things have been moving during the last few weeks, it
is by no means impossible that the disparity between Indian prices an
world prices may reach a point at which we ghould import not only to
meet the needs of the ports, but to such an éxtent that wheat would be-
gin to move up-country from the ports. The Bill is an insurance against
that, and I should like to say that the very heavy imports during February
snd the information we received as to the forward orders which were
being placed at that time, had great weight with the Government of Indin
in coming to the decision that the matter ought not to be left alone any
longer, but that a Bill of this kind ought to be introduced.

1 should like to turn now to certain things that fell from my Honour-
able friend, Diwan Bahadur Mudaliar. He quoted certain figures and said
that they were staggering figures. I wonder if he will forgive me if I say
that they were staggering in o rather different sense  for some of them did
not seem to me very gtrong on their feet! Let me give the figures that
werc given in the communiques of last July. It is quite true that in
1024.25 the net exports of wheat were 1,107,000 tons. But what about
the next five years? During the next five years, the net imports—not
net exports—were a little over a quarter of a million tons. It is true to
g2y for the whole period that, taking the five years together, India wans not
an exporting country at all; apparently, unless .owing to new irrigation
schemes there is some expansion of wheat cultivation in India, it looks as
if, with the growth of population, India is gradually being transformed
from an exporting country in respect of wheat into an importing country.
What happens now—apart from an abnormal .crisis such as exists at the
present moment—is that when Tndia has a short crop, she imponts\; when
she has a good crop she exports. On the average, unless there is & very
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favourable or unfavourable monsoon, there is not very much in it. All
that has a bearing upon what my Honourable friend Diwan Bahadur
Mudaliar said as to the attitude the representatives of India ought to as-
sume when the Imperial Economic Conference resumes its sittings at Ottawa
in the Autumn. He said that one duty of the representative of India
was to put forward a gtrong claim for a better market within the Empire
for Indian wheat. Now, if we are in this position that we cannot guaran-
tee that over a period of years we shall have any wheat to export, that
weakens our position as compared with the great Dominions of Australia
and Canada, which practically always have a large surplus although the
amount varies from year to year. But in addition, is this House pre-
pared to arm the representative of India with authority to negotiate _
the basis of mutual preference, or can we go to the Government of Great
Britain with our hat in our hands and say, ‘‘You ought to extend prefer-
ence to us but we hold ourselves entirely free’’? That is the main point.
It is verv difficult for the representatives of India to say to the other
parts of the Empire, ‘‘Why don’t you help us?’’ unless we are prepared to.
do business, on o basis of reciprocity. I know quite well all the difficulties
with which that question is surrounded, and I only mention that point
now because it is a real difficulty for any one who desires that India should
take a strong line when questions of that kind come up for discussion.

My Honourable friend Mr, Mudaliar dealt, it seemed to me, very ade-
quately and clearly with the objections of principle to duties on food-stuffs
which were raised by the Honourable the Mover of the amendment. In
general, there is no doubt that duties on food-stuffs are open to objection, if
they are likely to raise substantially the prices of food-stuffs to the con-
sumer; everybody knows that. But it is clear enough that nothing could
be more different than the circumstances of India at the present day
when in respect of most food-stuffs she produces she ig an exporter, from
the position of Great Britain which for more than a hundred years past:
has becn dependent to an inereasing extent upon imported food-stuffs.
In Grest Britain the question is of first class importance for good or evil.
In India today it ig still and is likely for many years to come to be, a com-
paratively minor and unimportant question.

It ig hardly necesdtry for me, I think, Sir, to go more deeply into the
various arguments that were used, but I should like to say in conclusion,
that I recognise frankly—and I stated the faets frankly in my speech.
when making my motion—that in respect of the price it is unlikely that at
the present juncture and in existing circumstances the Bill can be of
direct benefit to the consumer. -Therefore the main benefit that is likely
to accrue is the extension of the market for Indian wheat. The view I put.
forward is that this new market amounts to 300,000 tons as a minimum. If
the price of Australian wheat should fall lower, it may amount to some-
thing even more substantial, but the exact extent of which cannot be esti-
mated with accuracy because it depends upon factors which have not yet
come into existence.

Mr. ©. 0. Biswas: Sir, in view of the fact that there ig a feeling in the
House that the Bill should be discussed on its merits, I ask for leave to
withdraw my amendment.

The amendment was, by leave of the Assembly, withdrawn.

c?2
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Mr. President: The question is:

*‘That the Bill to impose a tem duty of i i
bo takent ihe eonsidemt?:r:." porary duty of customs on the importation of wheat

The motion was adopted.
Mr. President: Clause 2

5 Mr. G. Morgan (Bengal: European): I do not move the amendment, {
ir, -
8ir Oowasji Jehangir: I don’t wish to move my amendment! either.
Clause 2 was added to the Bill.
Mr. President: The question is that clause 8 stand part of the Bill.

Sirdar Harbans Singh Brar (East Punjab: Sikh): Sir, the emendment
that 1 wish to move 18 that clause 8 be omitted. We have heard this
morning on the consideration of the Bill many speeches on the subject.
Honourable Members are aware that the depressing effect of the lowering
of the prices of wheat is being very keenly felt in the wheat producing
areas, particularly in the Punjab and the U. P. We have also heard that
up to the end of February about 200,000 tons of wheat have come to
India, and the Statement of Objects and Reasons of the Bill also makes
the point quite clear that the contracts for the imported wheat were en-
tered into many months ahead. From the experience of the past year,
and especially of the past three months, when we see that during Decem-
ber, January and February, 114 thousand tons of wheat have come to
India, we can well imagine how many more contracts have been entered
into which will bring in more wheat into this country. We know that last
year we had a surplus of a million and half tons of wheat from our own
production. We have not found any market for it, but we have got
200,000 tons from outside and we expect to get much more. Now, if we
allow all that wheat to come into the hands of the contractors which have
been contracted for before the 1st of March, without the imposition of im-
port duty, then certainly the Bill is not going to benefit us in any way.
The crops will come in about a month’s time, and the cultivators will have
to pay their dues to the Government, and their liabilities will also become
due in the month of Mav or the beginning of June. 8o, it clause 8 re-
mains, the Bill will have effect on prices only after the harvest in Septem-
ber. That would mean that the cultivator or the rvot will not henefit in
the least; it will only benefit the trader and the mill-owning interests of
Calcutta and Bombay. So that it only shows that the Government are
not sincere in their assistance to the agriculturist of Northern India, but
are only shedding crocodile tears at their miserable condition. The Gov-
ernment plead that contracts must be respected because the law respects
them. The law respects many other things also; Iaw respects the liberty
and the propertv of the subiects. But thev are all foreotten .or taken
away in the interests of the State. We see that people are arrested, im-’
priconed, detained, and hanced aleo. in the interests of the State, over-
riding the law of the land when the interests of the country so demanded.

4+Tn clause 2, after the word ‘wheat’ the words ‘and wheaten and maize flour’
be inserted.” o
$The same as the above.




THE WHEAT (IMPORT DUTY) BILL. 2935

8o, if contracts are respected by the law of the land, just as in the inter-
ests of the country we can forego the liberty of the subject, the property
and even the life of the subject, we can easily forego the profit of a few
millowners of Bombay and Calcutta in the larger interests of the multi-
tude who compose the population of India, almost 90 per cent. of it. Gen-
tlemen sitting on those Benches must remember that they have been
benefiting at the expense or with the assistance of the poor agriculturists
of India for so many years, and now when these people are in this plight,
unless they come to their assistance, their own profits will vanish. If we
do not assist the Punjab or the United Provinces cultivator at this mo-
ment, at least half the population will give up the profession of agricul-
ture altogether and in all probability become professional beggars becafise
agriculture is not at present a paying concern. The present prices do not
even compensate them for their expenses of cultivation, not to say of food-
stuffs and other things required for their personal use. Unless the Gov-
ernment are prepared in this radical manner to assist the Punjab cultiva-
tor, the ‘‘Golden Sparrow’’ or the Kohinoor of the 18th century will be
no more and India will almost become an insolvent country and the
Budget will always be in a deficit every year, because agriculture ig the
main industry, "or call it profession, of the country, and if agriculture is
given up, you will have to depend like England upon foreign food-stuffs.
We Imow how England suffered during the Great War. England gave up
sgriculture in favour of industry, and when the war came, every article of
food had to be imported from outside. Had the sea been blockaded
against them, just as it was with Germany, they would have felt the pinch
and Great Britain could not have been what she is today. Germany was
able to carrv on the war single handed for such a long time because she
was self-sufficing in the matter of food-stufts at least. She was blockaded,
but her own production sufficed her to carry on. Had that happened to
England at that time, England would not be what she is today on the
map of the world. Bo, I draw the attention of this Honourable House to
this, that unless we are prepared to do our verv best to keep agriculture
going and to make it a paving concern and help the poor cultivator at this
juncture, time will be lost and the patient will be dead without anv treat-
ment beine meted out to him at the present moment. With these few
remarks, T beg to move that clause 8 be omitted.

Mr. B. Das (Orissn Division: Non-Muhammadan): Sir, I am sorry that
I have to opnose the amendment moved by my Honourable friend Sirdar
Harbans Singh Brar. It is an ironv of fate that we should be adopting
protective measurer to protect agricultural interests. Sir, we are living in
an artificial aze. We have a Government who have got an artificial system
of heavy taxation. Because there i» heavv taxation, the agricultural
interests cannot pav the land revenue that they are bound to pay under
that system of taxation. If there were not this svstem of heavy taxation,
the acricultural interests of the Punjab and the United Provinces might not
be coming and begging the Government of India today to put on a protect-
ive duty on wheat. Sir, the dav will come when everybody will demand
that the price of food stuffs should be as low as mossible. But because my
Honourable friends from the Puniab and the United Provinces find tha#
thev cannot meet this heavv burden of taxation that their Provincial Gov-
ernments and the Government of India have imnosed upon them, they
have come up through their own Governments and through their Members
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in this House to ask for this measure of protection. But we ocannot
penalise those merchants who have entered into contracts with foreign firms
for the purchase of foreign wheat. Those contracts that have been made
hefore the 1st March must be fulfilled, and if clause 8 were omitted as
desired by my Honourable friend, we should simply be putting a few lakhs
of rupees more into the treasury of the Government, and we do not help
the agricultural interests at all. For business men are always honest;
they always keep to their contracts and agreements. So, the wheat for
which contracts have already been entered into must be purchased in
Madras, Bombay and Calcutta, and the United Provinces and Punjab wheat
will have no chance of being sold there until this quantity of contract wheat
has been turned into flour and sold away. I do not want my Honourable
friends from the Punjab to be hard on the business men. If they want to
do that, they are doing no good to themselves; they will only put a few
more lakhs into the pockets of the Honourable the Finance Member, Sir
George Schuster. 1 ask them to consider this question coolly and not to
press this deletion of clausc 8, because thereby they won’t help themselves
but will only indirectly help the Government.

Mr. 8. @. Jog (Berar Representative): I am very thankful to the Chair
for having given me this opportunity. Personally I am more concerned with
the heat at present and I had no mind to enter into any discussion on thix
question of wheat. However, the Bill as introduced seems to be very im-
portant, and there is a great divergence of opinion. The present sugges-

- tion of my Honourable friend is to omit clause 8 altogether. My Honour-
able friend thinks that we are in a state of war, and thaet this is & war
measure. My Honourable friend will have to make a distinction between
an emergency measure and a war measure. We are {rying to give protec-
tion to wheat, and in doing s0, we must remember that there are also
some equities in favour of contracts that have been already entered inte.
There is a maxim that you must be just before you are generous. If you
want equity you must also do equity. If my Honourable friend wante pro-

" tection, he must also observe and respect the rights under contracts that

have been entered into. I oppose the amendment proposed by my Hoa-
ourable friend Sirdar Harbans Singh Brar.

Mr. Muhammad Ashar Alf (Lucknow and Fyzabad Divisions: Muham-
madan Rural): The delétion of clause 8 would have been justitied if India
was prepared to agree to very broad questions; nor is the question of price
of wheat much affected by the retaining of this clause. As a matter of fact,
wheat is not used daily by the ryots and by the cultivators themselves.

- It is the middle classes, most of all, who use wheat in this country. It is
the coarser sort of grain that is used as food stuffs by the cultivators them-
selves. Wheat is generally produced for the payment of rent rather than
for their own use. From the way in which this discussion of today has
been started, I find that it has been on very broad lines in this House. The
question of the capture of export markets or changes of cash rents inin
kind, are questions which really we are not discussing at present. This
Bill relates only to a small matter and is.a short time Bill. It iv a tempo-
rary measure which has been adopted by Government to benefit the ryots
~and the cultivators in the Punjab and other wheat producing areas. If
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-our agreements are not respected, if the contracts which have been entered
into are not respected and protected, I feel, in future if the price of wheat
goes up, as it has gone down now, then the contracts which may be enter-
ed into hereafter may not be respected by other countries. Therefore I
think that the deletion of this clause has nothing to do with the broad
questions of policy. I would like this House to discuss broad questions
of policy when there is a question of revenue settlement or questions like
that, but today we are only discussing a very small measure, which 1
think may be opposed by some of my capitalist friends. If I may say so,
@ war is going on between the capitalists and the agriculturists. It may not
be much to the benefit of the agriculturist but it will surely affect the capj-
talist interest. If the Punjab Government have wanted it and asked the
Government to reduce the freight and things like that, they may benefit
the agriculturist at least to a certain extent, at least for a vear as a tem-
porary measure. Thus I would oppose the deletion of clause 3.

Mr. 0. O. Biswas: I consider clause 3 to be a vital part of the Bill and
T am strongly opposed to its deletion. There is the question of the sanctity
of contracts. There is next the question of unfairnoss to the flour mills
concerned. Mors than that, there is the practical consideration that the
deletion of this clause does not help the wheat producer of the Punjab.
Having entered into the contracts, the mills are bound to implement these
engugements, and as the Honourable the Leader of the House informed us,
the quantity under contracts entered into before 1st March for shipments
after 1st March is something like 187 thousand tons. 8o to this extent,
‘these milly will be out of the market for this wheat. That being so, it will
not be possible for Indian wheat to displace this quantity. Al that will
happen is that the mills, if they have got to pay duty on this quantity, will
have to find the money either out of their own capital or out of the con-
-sumer. Out of the consumer, they cannot, because they will have to
compete with Indian wheat which will sell at cheaper rates. Therefore it
has to come out of capital. It is not right to victimise these mills for
nothing. They have entered into these contracts in the ordinary course of
business at a time when no duty was at all in contemplation on wheat, and
‘we should be setting a very bad precedent, if we were to take advantage
of this situation in order to inflict an unmerited wrong on the flour mill
industry.

Maulvi Muhammad Yakub: The real question at issuc just at present
ns whether a case has been made out to give some protection to the agri-
-culturist or not. The House by its previous vote has accepted this propo-
gition that the import of wheat should be restricted by the levy of some
import duty. Now we have got to see whether by retaining clause 3 in the
Bill we give any protection at all to the agriculturist or not. We know that
this is a temporary measure, that its effect will be only for & year. If you
-pass this Bill, with clause 8 as it stands, what will be the effect? Thp
-result will be that the protection which it is proposed to afford to the agri-
-oulturist of this country will not have any effect until September or October
next, because the contracts which have already been entered into will bring
m lot of wheat into the country and the agriculturist will not be benefited.
JIf any benefit under this Bill is to be felt by the country, it will be after
‘tho present stock is exhausted. That is to say in September or ‘October.
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By that time the wheat which is grown in this country will not remain
with the agriculturist. The wheat will be harvested in May and Jume
and it would have gone from the agriculturist to the middleman or the
merchant who sells the wheat. 8o any profit which will accrue after July
or August will not come to the pocket of the agriculturist but it will go
to the middleman, and the real object of the Government to give some pro-
tection to the agriculturist will altogether be frustratéd. The real object
for which this Bill has been brought in, in the teeth of opposition from the
capitalists, will be altogether lost. "We have got to see what is the position
of the agriculturist in the Punjab and the United Provinces. My friend Mr.
Azhar Ali has said that the agriculturist himself does not use wheat. Pro-
bably he is right to a great extent. Wheat is really the source of the agri-
culturist’s income by which he pays his rent, his debts and supports his
family. With the fall in the price of wheat, the condition of the agricul-
turist in the Punjab and the United Provinces has become extremely
pitiable. You will find that hundreds and thousands of agriculturists in
these provinces cannot get food even once in twenty-four hours, and the
result is that agrarian troubles are ahead. Now, 8ir, it is not only an
economic problem, but I will draw the attention of the Government to the
fact that this dissatisfaction amongst the agriculturists is also a political
problem in the country and especially in these two provinces. We know
that the opponents of the Government, who want to attribute all evils in
the country to the Government, are seducing the agriculturist to believe that
the fall in the price of the commodity is due to some act on the part of
the Government and they are provoking the agriculturist against the Gov-
ernment. We bave already seen so many agrarian troubles in Oudh and
in some other parts of the United Provinces. Now if you do not improve
the condition of agriculturist immediately, I tell you that any truce or any
settlement between yourself and Mr. Gandhi will not bring peace to the
country. (Hear, hear.) The agriculturist, the poor ryot, does not know
what settlement you have made or what political benefit you are going to
confer (Hear, hear), but he sees that he hus gt no money to pay the rent,
he has got no money to support hiy family, he has got no money to marry
his children, and naturally he thinks, and is made to believe, by your
opponents that this is all due to the Government’s action; so, if you want
to avoid these agrarian troubles, if you want to bring peace to the country,
adopt measures which will really help the agriculturist; and, as I have
said, if this were not a temporary measure, if, for instance, you extended
the life of this Bill to two years or three years, then I submit that you
might retain clause 8, because even in spite of clause 8 after a year or so the
effect, of this Bill would be felt and the agriculturist would get some benefit;
but with a temporary measure which would come to an end in a year,
your object fails; you do not give any help to the agriculturist; but ab
the same time you take the odium of passing & Bill which the capitalists
do not like. Now, Bir, a great deal has been said about the contracts,—
that contracts should be respected, and this and that. Well, in reply,
I would only submit, that did you make any conditions as regards other
commodities on which you raised the import duty or customs?

:Il'r“ President: Order, order. The Honourablo Member should address
the Chair,
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Maulvi Muhammad Yakub: I want to draw the attention of the
Government through you, Sir, to the fact that in their last Budget they
have increased the Customs duty on several articles for instance on sugar,.
kerosene oil and other thingw, and there must have been some mer-
chants who entered into contracts before the Finance Bill wag introduced
and passed. (Hear, hear.) Now what conditions have they imposed to
respect of contracts with regard to those commodities, namely, sugar and
other things? If they have made no conditions about those commodities,
and if they raised the Customs duty from the date on which the Financs
Bill was passed, I do not see that there is any reason why this differen-
tiation should be made only with regard to this small temporary measyre
which might give a litile relief to a community to which you have mnot
given any relief at all up to this time. In this House, Sir, we have
given relief to the capitalists of Bengal, to the capitalists of Bombay and
to the capitalists of all other provinces, and we have appointed a Tariff
Board, which is a permanent body, which is heavily paid and for which the
Indian taxpayer pays thousands of rupees every month,—and what for?
Simply in order to help and give relief to the capitalists! Now what
measure, I ask the Government through you, Sir, have they adopted in
order to improve the condition of the agriculturist? What have they
done to give relief to them? And if in this small measure, that they have
brought in, they want to take away with one hand what they give with
the other, then I submit it is no use bringing in such half-hearted mea-
sures in this House; and with these remarks, Sir, I support the amend-
ment that clause 8 be deleted.

Mr. B. V. Jadhav (Bombay Central Division: Non-Muhammadan
Rural): Sir, I do not like that there should be any conflict between capital
and labour or between capital and the agriculturist discussed in this
House. I myself belong to an agricultural community, and I am second to.
none in my desire to help the agriculturist as much as possible.

Maulvi Muhammad Yakub: But how many are true to their salt?

Mr. B. V. Jadhav: I have full sympathy with the woes of the agricul-
turists of the Punjab and I do not want to retail here the hardships which
the agriculturists of Bombay are facing. The price of cotton has gone
down very low, and the price of the oil seeds also is very low: and the
agriculturists are suffering on that account. But they will have to pay
their taxes all the same. I do not of course mean to say that the Punjab-
should not get any benefit or relief; and this is the reason, Sir, why this
side of the House did not oppose the infroduction of the Bill. But I
have to oppose this amendment for the omission of clause 3. If this third
clause is omitted, it will not help the Punjab agriculturist at all, and at the
same time it will ruin the millers at the ports of Calcutta and Bombay.

Some Honourable Members: No, no.

Mr. B. V. Jadhav: I mav point out to those gentlemen who are saying
that it will not do =0, that these millers in Bombay, Calcutta and Rangoon-
have entered into contracts for the purchase of Australian wheat, and,
whether this clanse 8 is retained or not, these contracts will have to be
respected and deliverv nf the wheat when it is brought to their ports will
have to be taken. And to the extent of this auantitv the producer .of
Punjab wheat will not henefit at all. So even if the clause be taken off,
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the agrioulturists or the traders of the Punjab do not benefit at all. The

- effect of deleting the clause will be disastrous to the millers who have made
their forward contracts, und it is they who will have to pay a heavy duty
to Government on the purchases made. The payment of the heavy duty
will not, I say, benefit the Punjab agriculturist. Punjab wheat will not be
purchased by these millers. The millers will have to use the Australian
wheat purchased by them. So it is useless to say that clause 8 should ba
omitted. If that clause is retained, the condition of ‘the agriculturist in
the Punjub will not be worse, and if it is omitted, it will not be better.
“Therefore, Sir, I have to oppose this amendment.

Several Honourable Members: The question may now be put.
Mr. Presgident: The closure has becn asked for and I nccept it.
The question is:

“That the question be now put.”

The motion was adopted.

The Honourable Sir George Rainy: Sir, the main point I should like to
make in opposing this amendment is this. My Honourable
friend, Maulvi X{uhammad Yakub, asked what was the reason
that we have followed a different procedure in the case of wheat from what
we usually follow in the case of protective duties and the duties imposed by
the Finance Bill? These are perfectly relevant questions, but the answer is
.given in the Statement of Objects and Reasons and I tried to give it again
when 1 was speaking this morning. The point really is this, that in ordinary
-eases when a duty is imposed, the price of the article goes up, and the mer-
chant who has to pay the extra duty is able to get it back from bis customers.
In this case, owing to the large surplus of wheat in Northern India, we
anticipated—and the facts have proved us to be correct—that the imposition
of the duty would not be followed by higher prices, and consequently
the mills, which have placed orders ahead for wheat from abroad, would
‘not be able to recoup themselves by charging a higher price for their
wheat flour. That is the answer as to why we have followed a different
procedure in this case from that we usually follow in other cases.

Now, there is another point I would like to make and it is this. For
the last five yeurs the exports of wheat flour from India have averaged
-about 60,000 tons, and I gather that in order to make two tons of
wheat flour, you must use about three tons of wheat. Therefore, the
export of 60,000 tons of wheat flour represents about 90,000 tons of wheat.
‘On the basis of the present price of wheat in India, the mills cannot hold
the export trade if they have to use Indian flour. Therefore in any case
and on any hypothesis some concession would have to be given to the
mills to import such quantities of foreign wheat as would enable them to
hold their export trade. There are various arrangements that might be
possible. Now, according to the best information we have been able to
‘get,—we have done our very best to probe the matter thoroughly—the
total quantity of wheat which will be exempted from duty under the Bill
in something less than 120,000 tons. That is to say, the total quantity
-ordered before the 1st March, for deliverv after the 1st March, was about
149,000 tons; the quantity actually landed from the 1st to the 20th March
was nbout 81,000 toms, and the balance is romething like 118,000 tons.

4 p.¢,



THE WHEAT (IMPORT DUTY) BILL. 2041
What is proposed to be done under this Bill is very little more than would
have to be done in any case if the export market of the Indian mills is
to be retained. If clause 8 were omitted altogether, one result would be
that the export trade would vanish, with no profit to anyone in India but &
great loss to one particular industry. I think, Sir, these arguments are
conclusive against the omission of the clause and I must therefore oppose
‘the amendment.

Mr. President: The question is:

“*That clause 3 be omitted."’
‘The Assembly divided:
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Mr. G. Morgan: I beg to move:

*In part (a) of sub-clause (1) of clause 3 for the figures and words ‘lst day of March,
1931, the figures and words ‘20th day of March, 1931’, be substituted.”

I put forward this amendment on the ground that the quantity involved
between the 1st day of March and the date of the introduction of the
Bill is very small. I want to be perfectly frank with this Honourable
House, and I will state exactly what the figures are, and the dates on
which the contracts referred to, were entered into. On the 4th March a
contract for 7,000 tons was entered into by s Bombay mill and on the 8th
March there was one contract by a Calcutta mill for 7,500 tons.
That is the quantity which would be involved by extending the
date. It is- a very small quantity, but it means that those two
individual buyers will have to pay six lakhs of rupees duty in
cash. There is not the slightest chance of their getting a penny back; it
is such a small quantity that it could not possibly affect the price of the-
flour to the consumer. That-is all T have to say. I want to put it to the
House that the quantity involved in the extension of the date is some-
15,000 tons and in the hands of two particular buyers, one in Bombay and
the other in Calcutta.

An Honourable Member: Name please.

Mr. @. Morgan: I am not allowed to give the name in public—the 4th:
March is the date of the Bombay contract and the 8th March is the date
of the Calcutta contract, I leave it to the House to judge as to whether
it would not be equitable to give them the benefit of the exemption as is.
allowed to the quantities mentioned by the Honourable the Leader of the
House which come under the Bill up to the 1st March. B8ir, I move my
amendment.

8ir Oowasfi Jehangir: Sir, I rise to support this amendment. This is.
not, as some Honourable Members would like to make out, a question
which brings about a confliet of rural and urban interests. It is & pure
question of equity. "The House has already admitted the principle that if
anybody has made a contract for the buying of wheat, ignorant of the terms.
of this Bill, that contract should be exempted. Unfortunately contracts
made only up to the 1st March have been included in the Bill. Two con-
tracts that we are aware of in the whole of India were made between the
1st March and the 20th March in entire ignorance. These two firmg will’
be severely penalised. Now, Sir, it has been contended that this is in-
troducing & new principle and that it may be a bad precedent. We have
been told that Customs duties introduced for the first time are made pay-
able on all goods whether they be ordered before the introduction of the
Bill or not. But there is a great diffcrence between this Bill and the
ordinary Finance Bill moved by the Finance Member increasing the
Customs duties in this country. This is a Bill which is building up a wall,
absolutely excluding wheat from coming into this country.

Maulvi Muhsmmad Yakub: No, certainly not.

8ir Cowasji Jehangir: It ix o 66 per cent. duty on wheat, and if & 66
per cent. duty on any commoditv does not stop its coming into the country,
may I ask what sort of duty will stop it? The price of Australian wheat
today is 25 per cent. cheaper than Indian wheat. Naturally it will come
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into the country. Any commodity that you can get 26 per cent. cheaper
than you can produce in this country will come into the country. But if
you put on a duty of 60 per cent., it wipes out that difference of 25 per
cent. and it gives you an enormous margin, and no man would be foolish
enough to import wheat into this country by paying a 65 per cent. duty
when there are a million tons of that commodity ready for sale in this
country at a much cheaper rate. Now, Sir, the point is, will this amend-
ment do any harm to the interests of the agriculturists? It has been
pointed out that this wheat is bound to come into this country whether it
is exempted from duty or not. The men who have bought this wheat will
have to use it and cannot replace it by the Indian wheat, and therefore
how is this wheat going to compete with the Indian wheat already in this
country? It is only a question of 14,000 tons. But the principle remains
the same. They will bring it into the country, they will use it, and
they cannot possibly replace it by Indian wheat even if you put the duty
on. Then how is it going to benefit the agriculturist? It can only have
the effect of making these men pay 6 lakhs of rupees on these two cargoes,
which money will go into the treasury. If it could be shown that this
duty would compel those who have ordered out this wheat to cancel the
contracts and buy Indian wheat, I could understand the position of my
Hononrable friends. But it is clearly shown by the figures I will give that
these contracts cannot be cancelled. The freight alone which has been
secured and cannot be cancelled is 30 per cent. of the cost.

Mr, Mohammad Yamin Khan (Agra Division: Muhammadan Rural):
At what price have these contracts been made?

Bir Oowasfi Jehangir: Australian wheat is Rs. 8/2/- per hundred-
‘weight as against Indian wheat at Rs. 8/14/-, a difference of 25 per cent.
They have got it 25 per cent. cheaper. If they cancel it, they have
already paid 80 per cent. of the value in freight. Then they have. got
to sell it again in Australia. That will, according to the figures given o
me, entail another loss of 20 per cent. That is 50 per cent. lost on their
cargo straight away. Then they will not be able to sell it in Australia;
they will have to export it again from Australia to Europe. Australian
wheat is cheaper in Europe than in India. They will have to bear that
loss again, and therefore their loss will come to over 65 per cent. of the
value of the cargo; and therefore they will have to bring it into this
country, pay the duty, sell it and not buy Indian wheat to replace it.

There is another point, Sir. I understand that these millers have
bought this wheat in anticipation of sales already made. 'They made
the sales and they wired for the raw material. They have got to fulfil
their contracts both ways; they have got to fulfil their contract for the
sale of flour, they have got to fulfil their contract for the purchase of
wheat. They cannot possibly get out of it. I would therefore appeal
to Government to carry their sense of justice a little further and also
cxempt these small cargoes by extending the provision for exemption
up to the 20th March. I cannot understand any opposition to the
extension if you have accepted the principle as enunciated in clause 8.
8ir, I cannot understand reallv why they fix the 1st March. Govern-
ment must have known that when they introduced the Bill on the 20th
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March some contracts must have been made between the st Marclr
snd the 20th March. Can it be argued that the millers or buyers of
Australian wheat had any inklng that such a Bill was coming that they
should be cautious? My Honouruble friend, Sir Fazl-i-Husain, gave an
answer in this House on the 11th February telling the public that Gov-
ernment did not intend to bring n a Bill imposing an import duty on
whent.  Government also, I understand, sent a reply to the Indian
Merchants’ Chamber not more than two or three months ago stating that
they had no intention of bringing in a Bill to impose an import duty on
wheat. Government gave that indieation; thev practically invited these
men to buy wheat and carry on their business in Australian wheat.
Now if they change their mind nobody has any objection; but since-
people were led to buy this Australian wheat by the assurances given by
Government by an answer in this Housc and by a letter written to an
important Chamber, I think it is only fair that Government should extend
the date to the 20th March and exempt these two cargoes also. Mind'
you, Sir, if after giving this answer and intimating to *he public Cicvern-
ment’s intention of not moving such legislation, they do so and they
do not exempt the men who have acted on their assurances, the prece-
dent will be a bad one. We support the Bill; we will try and let you
get the best you can out of the Bill. But do not do any harn to any
other interests even if you cannot do any benefit to vourselves. It you
are sure that this wheat is coming into the country, thai it wiil come
whntever you may do, that you cannot replace it with Indian wheat. then
surc!y vou will not insist upon penalising the two firms that have already
ordered that wheat. Tn those circumstances T would again earnestly
appeal to Gouvernment to accept this amendment and axtend the date.
You have nccepted the principle; go a step further and do not do un-
necessary damage. o

An Honourable Member: Why not up to the Ist June?

Sir. Cowasjl Jehangir: Nobody asks that, because the Bijll was moved on-
the 20th March. If vou had moved the Bill any earlier the exemption date-
woull have been earlier. The whole point is perfectly clear. Under the
arcumstances there is no intention to do anybody auy harra. The agri-,
culturists will come to no harm; no harm will be done to themr if this:
14,000 tnns of wheat has to come into the country. They will be able
to sell their Indian wheat to these people who will be absolutely precluded
in the future from buying Australian wheat. As to the c¢xtensicn of the
time, that wii' be entirely dependent upon Government. Let Government
bring in another Bill to cxtend the time if necessary; if they find that
the agricvlturists are being assisted by this Bill, by all meuns extend the-
time. That is another matter. But this is a matter of equity and justice
and I would appeal to my Honourable friends on this side and to Govern-
ment to accept this amendment. '

Mian Muhammad Shah Nawaz: Sir, I desire to make a few observa-
tions on the sanclity of these so-called rcontracts, so forcibly enunciated
by my Honourable friend, Sir Cowasji Jehangir, who ecmes from Bembay.
Mv experience in this House has shown that where the interests of tha
millowners of Bombay are involved, the rest of the population of India
can go to the devil as long as the interests of millers are nob jeapardised.
What is this sanctity of contracts? I will give you an illustration, an
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illustration which had set aside the most sacred contract embodied in
sn Act of the Legislature by the Government of India. In 1901, the
Punjab Government, with the previous sanction of the Government cf
India, entered into a contract with the Thal proprietors of the Districts .
of Mianwali and Muzaffargarh in the Punjab, by virtus of which they
were to give up a share of their land in the event of getting water frim
& camal in that tract.  Partition was prohibited, cultivation was pro-
hibited.  This Project was called the ‘‘Thal Project’’. 1t was strongly
recotramended by the Punjab Government to the Governmens of India fer
sanction. After the lapse of 29 years the sanctity of the contract em-
bodied in the Aect of 1901, the Sind Sagar Colonisation Act, was set
aside, nyllified in the interests of Bombay and Sind and nullified at the -
instance of my friend, Sir Cowasji Jehangir, who happened to be the
Ruvenus Member at that time for the Province of Bombay . . . . .

8ir Oowasji Jehangir: I cannot reply to that: it has nothing to do.
with this dcbete.
Mian Muhammad Shah Nawaz: It has everything to do with it.

8ir Cowasji Jehangir: I was merely doing my duty as a Member of the -
Government of Bombay, that was all.

Mian Muhammad Shah NaWaz: This is the sanctity of contract to which
my learned friend so forcibly referred—a sanctity of contract which inflicted
loss on millions of the poor people of the Thal tract and great hardship to
the people of the Punjab. The sanctity of contract embodied in a solemn
Act of the Legislature was set aside at the instance of my friend who.
now wants to rely on sanctity of contracts.

An Honourable Member: Muy I ask who are the Thal proprietors?

Mian Muhammad Shah Nawaz: They are the hundreds and thousands
of peasant proprietors in the Thal district in the Punjab with whom the
Punjab Government, with the previous sanction of the Government of India
end the Secretary of State, entered into a solemn contract embodied in an
Act of the Legislature. Can anybody deny that? . Can Sir Cowasji Jehan-
gir deny that fact? Is he not aware of the fact that the sanctlty of con-
tract was then nullified and set uside? This is the sanctity of contract of
which the Government of India can boast and my learned friend now pleads
for sanctity of contract. Where wus the sanctity of contract then,
when millions of people were involved and had to suffer later?

- Where- was the sanctity of contract when millions of people invested in
German marks? The German QGovernment by one stroke of the pen
absolutely deteriorated the mark and millions of people incurred losses.
Was that sanctity of contract? (Hear, hear.) Sanctity of contract  can
come in of course for the benefit of a whole nation, of a whole country.
When the French Government deteriorated the value of the franc did the
sanctity of contract come in? I lost money; my family lost money; every
one of us lost money and where was then the sanctity of contract? Banctity
of contract will never be followed if the ratio is lowered at the instance of
my learned friends from Bombay. If vou upset the whole ratio from 1s. 6d.
to 1s. 4d. the millowner will be benefited and he ecan tell us to go to ths
devil or anywhere else: that is the sanctity of contract. I am surprised to
hear of this sanctity of contract from the Europeans, who have combined
with their supporters from Bombay. This sanetity of contract really means
that individual contractors, who are already wealthy will become richer at
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the expense of the agricultural population of the Punjab a
India. We know which way the wind blows; and we kn]ow h:g th}ilt(x);tsh:::}
-being done. The fact remains that we cannot pay our land revenue or our
wa.ter rates; we cannot even eke out an existence; that is the sad state of
things; after a year's labour in the fields, when we begin to reap the
harvest we find that nothing is left in our pockets. Believe me, Sir, the
-origin of nihilism, socialism, Communism and Bolshevism lies in the stomach
and if you are going to kill the agriculturists at the instance of Bombay
relying on their sanctity of contract, I say it is & most immoral plea,
‘because you want to kill millions in order to benefit a few individuals who
amay possibly suffer a little loss. Is that sanctity of contract? Our motto
should be the greatest good for the greatest number. Now the Bengal and
Bombay Governments were to contribute something like 56 and 65 lakhs of
rupees, respectively, to the Central Government, and when it was remitted
for a number of years, was there any sanctity of contract in that settlement
or agreement? No contract can be called moral if it inflicts inj on
millions of people. The contractors have no business to speculate abroad
when wheat can be had so cheap in India. To make money is not the only
thing in the world. Love and sympathy for your neighbours also counts,
Jove and sympathy without which even the tongue of angels runs affiss.
Millions feel distressed and distracted and some of us are interested to
‘think about sanctity of a few contracts, real or bogus. Then, Sir, what
-about the partition of Bengal? It was undoubtedly a sanctity of Lord
-Curzon’s time and it was set aside in no time. Where nations are involv.
ed, where millions of people are involved, are we going to look to the indi«
vidual's contracts, contracts of a few men who may incur losses? Cannof
the Government of India compensate them if they have got sanctity of
contract in their hearts? Cannot the Government now say that all that will
' be realised from the import duty on wheat will be given to the millers or the
Government of Bengal? Will you then be satisfied? 8ir, T was not given
‘an opportunity to speak on the deletion of clause 8. I make it quite clear
that, as clause 3 is retained, this Bill is not acceptable to us. We are
. absolutelv indifferent. Pass it or reject it, just as you like. Punjab is
not concerned; Punjab will derive no benefit, the Government have been
unkind and cruel to us and I say this Bill is an eye wash and &
camouflage. Please withdraw the Bill, if not, do just as you like and pass
it; we are not concerned. (Applause.) )
Mr, Muhammad Yamin Khan: Sir, since clause 8 has not been deleted,
1 must make my position clear, that we are not interested at all in  the
Bill; whether the duty comes in or whether the duty does not come, will
not affect the producer at all. I must make it clear here that some of the
arguments which have been advanced by my Honourable friends over therc
who do not think, who do not understand and who do not try to see wl.mi
this Bill is desring and what clause 8 is aiming at without even judging
‘themselves and led by the Bombay millowners and the people who are
interested in Bombay . . . .
Mr. D. K. Lahiri Chaudhury (Bengal: Landholders): On & point of
order, Sir. Can the Honourable Member reopen the settled question of
:clause B agoin?

Mr. President: He canno}.
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Mr, Muhammad Yamin Khan: I am not reopening it. Whether it is
given from the 1st of March or from the 20th of March, it gives no benefit
to the producer. My Honourable friends must realise one thing. This is
the time of harvest in India. The wheat harvest will be ready in ahout a
montly’s time. No producer will be able to sell his produce after the month
of June; no cultivator can carry his stock of wheat in his hoyse after the
month of June. He must sell his stock of wheat for whatever price he
can get for it, because he has to pay his rent, he has to pay the money-
lender, he has > make psyments to other people. and therefore he must.
clear off his stock of wheat at whatever price he can get for it. Now at
such a juncture, when the crops are rcady and they are being harvested,
what do we find? We find that 200,000 tons of Australian wheat is comting
to India at a cheaper rate. Before the cultivator in India is able to sell his
produce in the market, he finds ¢hat the prices of wheat in the Indian
market are controlled by the xmported wheat. The imported wheat really
determines the prices of wheat in the Indian market, and this imported
wheat is thrown on the market just at a time when the Indian wheat pros
duce has to be sold by the producer. Now, if the wheat from Australia
and other foreign countries had come into this country say in the month of
Qotober, one would have had no grievance whatsoever, and you could have
given them any benefit you Tike. Probably the contracts for the supply
that comes in the months of April or May might have been entered into
much earlier, but the wheat will be coming in only in the months of ‘Aprit,
May or June, and at this time the prices of wheat will be determined not
by the home produce but by the imported wheat. This means that “the
poor Indian cultivator will have to sell all his produce at a much cheaper
rate 80 as to face the competition with the imported wheat. Now, I asked
my friend, Sir Cowasji Jehangir, at what price they purchased wheat from
Australia, and he quoted certain figures, but I have definite information
that contracts for May and June were made in big wheat markets like
Hapur, Khurja and Ambala at the raté of 20 seers per rupee, which works
out to Rs. 2 a maund. Now anybody who wanted to buy wheat at that
time would have to parchase wheat at the rate of 20 seers a rupee or some-
where in that nelg‘hbourhood Now, if my friend says that he eould
purchase wheat at a lower price than Rs. 2 a maund, I don’t think that the
hillowners of Bombay and Calcutta were so fdolish as not to foresee what
was dgon:q.’; to be done with the wheat that was contracted for, and if they
could purchase wheat at a lower rate than this, then they would purchase
the Australian wheat. Now, these rich nerchants of Bombay and Calcutte
enter into contracts with foreign producers’ against the interests of India,
but are we to help them simply because they foresaw and made contracts
beforehand when they knew that there was a sufficient -quantity of wheat
in the country itself? Instead of purchasing their requirements from
India itself, these millionaires of Bombay ard Calcutta go and buy from
outside, and still they expect help from our country. They know very well
that there is a. surplus of wheat in this country which they can purchase
from Lysllpur "Ambala and Hapur at less than Rs. 2 a maund. Prices
sometimes had gone down to Rs. 1/14 or Rs. 1/15 a maund at Ambala
and Hapur. (4n Honourable Member: *‘They had gone down to Rs. 1-8-0

at Lyallpur”’). My friend says thad at Lyallpur the price of wheat had
kone down t6 Rs. 1-8-0 per maund. Now, if wheat could be had at Rs. 1-8-0
per maund at Lyallpur, why could not these people, who could.command



2948 LEGISLATIVE ASSEMBLY, [81sT Mar, 1981,

[Mr. Muhammad Yamin Khan.]

huge capital, purchase their stooks of wheat from India itself? Why did
they place their orders with Australia and other foreign countries? Their
idea was merely to control the prices of wheat in India, and nothing else.
These 'gentlemen have been working against the interests of the country,
and still my friend Sir Cowasji Jehangir, wants more help from Government.
Bir, it is an anomaly when they say that they are going to import only a
small quantity. It is not a small quantity at all. They are going to get
‘about 2 lakhs of tons, and these people say this is a small quantity, that
is their plea. I submit, Bir, that these import of these 200,000 tons of
whgst will affect the prices very considerably. There is one great danger
which thg House has not realised, and it is this. If wheat becomes cheaper
if the prices of wheat go down, the people who have cultivated certain
::}x:id; will never care to go near these lands at all. There are certain lands
e ¢ q

Mr. President: The Honourable Member is going wide apart from the
main issue before the House. The main issue before the House is that
contracts made between the 1st of March and the 20th of March should
be exempted from this duty, and there is no other issue before the House.

Mr. Muhammad Yamin XKhan: I am, Sir, on that issue now. I am
opposing the inclusion of clause 8 on this ground that if you give help to
thest people, it will have 8 very great effect on the wheat producer tn
India, because we must pay for every inch of land. In a village where
we have 80 vears’ gettlement, we have to pav land revenue on each and
every bit of land, every acre is taxed, and so if a zemindar finds that the
land which produces 2 maunds of wheat per bigha will not De cultivated
by any cultivator, he will have to leave it fallow., because for 2 maunds of
produce-he will get only Rs. 4 per acre. 8o if he is getting Rs, 4 only, it
will be quite insufficient for the cultivator, because he has to look after his
cattle, his servants and he has also to maintain himself, and if he cultivates
sav 10 bighas of land of this kind, it means he can onlv get about Re. 40,
and if he gets only Rs. 40 throughout the vear, he will never be able to
live on that sum. Therefore. naturally he will desert his fields and come
and seek some sort of menfal emplovment in Delhi or some other placea.
This will mean, Sir, an immense loss to the productive wealth of India.
and" if it is bringing a loss to the productive wealth of TIndia
we cannot afford to give this relief to a few persons like my friend. Sir
Cowasii Jehangir (An Honourable Member: ‘‘He is not interested in it"’),
T mean those neople who come from Bombay and Calcutta. We have t9
look to the wider interests of the countrv as a whole and not to the smaller
interests of a few persons who can command huge capital. Tt thev don't
make so much monev bv this means, probablv they will not be able to
purchase a new Rolls Royce car next vear, but thev can certainly afford
to remain without purchasing new cars if thev reallv consider the case of
the poor people who will be struggling with hunger in their hundreds.

Then, Sir, another point which my friend wants by this little help . . .

Mr, President: T take it that the Honourable Member's porition is that
all these consequences will result if the date of the exemptian of wheat
contracts is charged fram the 1st to the 20th March, '
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Mr. Muhammad Yamin Khan: These 20 days,—that means an im-
mense loss. These people may be purchasing at & lower rate, while the
other people who make contracts after the 20th March may do so at
different rates. It means that there will be a difference in prices of wheat
contracted for between the 1st and 20th, and after the 20th March. This
amount my Honourable friend wants should go into the pockets of those
people who are now dealing in this business. That I oppose. That wili be
giving them undue advantage as against those who will be placing their
orders after the 20th March, and therefore I could not support this. Not
only are you going to give undue advantage to those people, but you will
be indirectly helping the ruin of the agricultural industry in this country.

(At this dtage several Honourasble Members tried to interrupt the
speaker.)

3
My Honoursble friend was not so impatient when the income-tax
touched his pocket, -

Mr. D. K. Lahiri Ohaudhury: What about kerosene, my dear friend?
An Honourable Member: Vote with Government.

Mr. President: Order, order. The Honourable Member will please go

on with his remarks, He is entitled to go on as long as he likes,
(Laughter.)

Mr. Muhammad Yamin Khan: Unfortunately I cannot set forth all
those arguments which I could have done before the House on the last
clause. I am not going to place them, but even the little help I can give
to the producer I will be the last man to deny. In my remarks, I was only
trying to expose those people who are trying to benefit themselves at the
expense of the poorer classes.

Several Honourable Members: Let the question be now put.
Mr. President: The question is that the question be now put.
The motion was adopted.

The Honourable 8ir George Rainy: I regret that Government cannot
see their way to accept the amendment moved by my Honourable friend.
As regards the quantity of wheat for which orders may have been placed
between the 1st and the 20th March, I understand that my Honoutable
friends, Mr, Morgan and Sir Cowasji Jehangir, place it at about 17,500 tons
or a little less. The information Government have received from the
Director General of Commercial Intelligence puts it at 20,000 to 24,000
tons, and that excludes any contracts that may have been made from
‘Karachi or Rangoon. But, in addition to that, Government have con-
sidered the matter carefully more than once, and they came to the con-
clusion that it was desirable to draw the line at the 1st March. There can
be no question that from about the 1st March a number of rumours got
into circulation as to Government’s imtentions, and Government are appre-
hensive that they have got nothing like full information as fo the contracts
which may have been made during those three weeks, not by mills—I have
no doubt we have all their information—but by others who may have
entered into contrasts which might fairly be described as speculative. Gov-
ernment feel that they have gone as far as they could when they fixed
the date as 1st March, and they do not see their way to agree that' the
date should now be altered to the 20th March.
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Mr. President: I should like to ask Honourable Members whether- they
wish to sit late todny and finish this Bill. I am inclined to think that
it would be desirgble to sit late this evening and finish this Bill, in order

that the segsion may not be unduly prolonged.

t

(Other amendments to. clause 8 were not moved.)
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Mr. President: The question is that clause 8 stand part of the Bill.
The motion was adopted.

Clause 3 was added to the Bill.

Mr. G. Morgan: I move:

“That after clause 3 the following clause be inserted :

‘4, Notwithstanding anything contained in Part V of Schedule II to the Indian
Dauty of Customs on wheat Tarift Act, 1884 or in section 4 of the Indian
flour, Finance Act, 1031, the duty of customs to be
levied and collected on wheat flour imported into any port to which this
Act applies, shall be at the rate of two rupees per hundredweight’.’”

I am not going to make & speech about this because I think every one
in this Honourable House understands exactly what this new clause mears.
The duty on imported wheat is now rupees two a hundredweight. The
duty on flour under the Indian Finance Act, 1931, is 20 per cent. and
therefore the difference between 65 and 20 per cent. is tery considerable
and I have received communications from all parts of India pressing for
a higher duty on flour, as competition is greatly feared if this difference
in duty werc to continue. People may say that it is very doubtful indeed
but when you think that Australian flour is imported into all ports close
to the Bay of Bengal and Burma, it does not want much imagination to
see that a few hundred miles further, which would not cost very much in
the way of freight, would enable the flour milling industry of Australia to
compete successfully with Indian mills and the purchase of Indian wheat
would be curtailed to the extent of the competition with Australian flour.
%ir, I move this amendment for the consideration of this Honourable

ouse,

Maulvi Muhammad Yakub: Sir, the amendment moved by my Hon-
ourable friend is quite just and equitable. We, Bir, are not selfish like
the Bombay and Calcutta millowners, and therefore if anything which
is just and equitable comes from any quarter,~it may come even from
my Honourable friends of the European Group—we are quite prepared to
accept it. '

The, Honourahle Sir George Rainy: Mr, President, it may perhaps save
time if I intimate at once that Government are prepared to accept this
amendment. ~Their original view was that, with the probable level of wheat
prices in India, there would be no occasion for a higher duty on flour, but,
after reconsidering the matter, they came to the conclusion that it could
not be said that the danger of the importation of flour from abroad was
negligible, and that the right thing would be to extend the duty from
wheat to. wheat flour. That practically covers I think all I need say on
the point. It does not seem likely that the new duty will ralse the price
qf fldur to the consumer to a larger extent than the original duty raises
the price of wheat. ‘

Mr. President: The question is:
‘“That after clause 3 the following clause be inserted : .
‘4. Notwithstanding snything contained in Part 'V of Rchedulo II to the Indian
Duty of Customs on wheat Tariff Act, 1894, or in section 4 of the Indian
Hour. . Finance Act, 1831, the duty of customs to be
levied and collected on wheat flour imported into any port to which this
Act applies, ‘shall ‘be.at thh rate of two rupees per hundredweight'."
The motion was adopted.
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Mr. President: The question is:
“That new clause 4 do stand part of the Bill.”

The motion was adopted.
New clawse 4 was added to the Bill.

Mr. G. Morgan: Sir, I beg to move:

“That clause 4 be re-numbered as sub-clause (1) of clayse 5, and to that clause as s0
re-numbered the following sub-cliuse be added :

{2) i, after such inquiry as he thinks necessary, the Governor General in Council
is of opinion that the duty of customs imposed by section 4 is exceesive
he may, by notification in the Gasette of India,—

(a) redace such duty to such exteut as he thiuks §f Lut not so as to
make it lower than an ad velorem duty of tweniy per cenmt., or

(b) declare that section 4 shall cease to have effect’.”

8Bir, 1 do not think I need say anything beyond this that this follows
from the acceptance of new clause 4. Sir, I move.

Diwan Bahadur T. Rangachariar (South Arcot cum Chingleput: Non-
Muhammadan Rural): Sir, I object to this amendment on principle.
Here is a Legislative Assembly asked to give its vote for » partioular
tariff and the Assembly has been convinced that the imposition ot that
tariff is necessary in the interests of the protection of the public. The
object of this clause is to clothe the executive with the power to change the
vote of the Legislature. This is only a temporary measure, intended to
be operative for a year only, and in the course of that year it is intended
that the executive should interfere with the vote of the Legislature, on
its being satisfied that that course is necessary after such inquiry ag it
thinks fit to make. It appears to be vicious in principle. Bir, this sort
of giving the executive power to override the Legislature has been severely
commented upon by recent writers on legislative methods. S8ir, I do not
think it is an occgsion where the executive should be entrusted with this
power. The executive has been halting and hesitating in introducing
measures of this sort, and they have satisfied the Assembly that there is
need for thig high protective tariff, and they have taken care to see that
this is temporary for one year only. So, Sir, there is absolutely no need
for the Legislature to clothe the executive with the power to reduce it at
their pleasure. If really there happens to be need for it, let them come
to the Assembly with the facts, and if they are such that the legislation
should be modified, that can be done. Sir, I refuse to be a party to
such sort of clothing the executive with this power.

Diwan Bahadur A. Ramaswami Mudaliar: Bir, I rise to support the
objection voiced by the Honourable the Leader of the Nationalist Party.
A new clause 4 hag been introduced, and to this a sub-section has now
been added. Sir, we cannot be parties to arming the sexecutive wih the
power to increase or reduce these duties at their will and pleasure. The
clause no doubt gives them power to reduce the duties. If a case is made



THE WHEAT (IMPORT DUTY) BILL. 2953

out for reduction, I do think they ought to come up to this House, and if
that reduction ig to be carried out, it should be carried out by a vote of this
Legislature.  Burely, before September next an emergency. of this kind
is not going to arise, and if within six months of the working of this Aet
there are considerationg brought to the notice of the Government, I feel
that those considerationg ought to be placed before this House at the Simla
Session and that they should then if necessaty be asked to amend the deci-
sion which they have now oome to.  Sir, I oppose both clause 4 as it
standg and the further addition that Mr. Morgan has moved to it.

The Honourable Sir George Rainy: I think, Sir, that my Honourable
friends opposite are unduly apprehensive both as to clause 4 of the Bill—
1 am giving the number of the clause in the Bill as originally introduced—
and as regards this particular amendment. The reason why clause 4 has
been included in the Pill is to be foiind in the fact that the duty on wheat
has been fixed at a very high rate. The ordinary protective duties abs
fixed so as to adjust the difference between the fair selling prices and the
priteg at which goods are likely to be imported from abroad. But here
we are in a totally different position, for we are proposing a rate of duty
which to all intents and purposes makes imports entirely unprofitable.
That being so, there is always a danger that the surplus in Northern India
might be exhausted, and that then the increase in the price to the con-
sumer in the more distant parts of the country might be really serious.

Diwan Bahadur A. Ramaswami Mudaliar: In the course of one vear?

The Honourable 8ir George Rainy: I do not myself consider that it
is & very probable contingency, but ib is a contingency, which has to be
provided against, and I do not see, Sir, héw Government can give way to
the objections which have been urged. It is a matter in which we should
certainly not wish to proceed hastily. Personally, I should desire to be
very fully informed not only of the facts but of the opinions of all those
who might be interested in the question before action was taken. If anv
Honourable Member is under the apprehension that the Government are
likely to act suddenly or unexpectedly, he is under a total misapprehen-
sion of our attitude. I think it would in any case be desirable that before
aotion was taken, there should be full consultation with the trade, with
those who represent the interests of the cultivators, and with others. 1
think it is also a matter on which I should wish to consult the Standing
Advisory Committee of the Commerce Department.  That practically ex-
hausts what I have to say, Sir. I think Government must adhere to the
provisions of the clause ag they introduced it, subject to the consequential
change which my Honourable friend, Mr. Morgan, has proposed.

Mr. President: The question is:

“That clause 4 be re-numbered as sub-clause (1) of clause 5, and to that cl
re-numbered the following sub-clause be added : at clawse as so

“2) If.. aftfer 590!1 inz}t:iryt;.: hde :hinl;s necessary, the @overnor General in Council
1s of opinion that the duty of customs imposed by section 4 j i
he may, by notification in the Gazette of plomliu,_y on @ 1s excessive

(a) reduce such duty to such extent as he thinks fit b
make it lower than an ad valorem duty of twent;' pg: c';?mtt.,‘oor“ o

() declare that section 4 shall ceas to have effect’.'
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The Assembly divided :

<1

AYRS-—45,

Ahmed, Mr, K. )

Allsh Baksh Khan Tiwana,
Bahadur Malik.

Anklesaria, Mr. N. N, .

Ayyangar, Diwan Bahadur V.
Bhashyam.

Kban

B

Boag, Mr, Q. T,
Chatterjes, The Revd. J. O.
Crerat, The Homeurable Sir James,
Faglii-Husain, The Honcurable Khan

: Bahadur Mian 8ir.

- Fox, ul’. -B. B.
French, Mr. J. C.
Ghugnavi, Mr. A, H

' Gidney, Lieut.-Colonel H, A. J.
Graham, Sir Lancelot.
Gwynne, Mr.. C. W,
Heathcote, Mr. L. V.
Hexlett. Mr. J.
Howell, Mr. E. B.
Jawahar Singh, Sardar Balader

Bardar.

NOES—34.

Abdul Matin Chaudhury, Mr.
Abdur Rahim. Sir.
Anwar-ul-Azim, Mr  Muhammad.
Azhar Ali, Mr. Muhammad.
Bhuput Sing, Mr.

Biswas, Mr. O. .

Mr.

X . B.
Dudhoria, Mr. Nabakumer Sing.
Dutt, Mr. Amar Nath,
. Gunjal, Mr. N, R.
Harban

.;'aghov., )(sr %o

- Jeh , 8ir Cowasji.

Jogtnﬁ;. 8. G. ! .
Kyaw Myint, U.

Tahiri Chandhury, Mr. D. K.
Liladhar Chandhury, Seth,

The motion was adopted.

Murtuza Saheb
Sayyid

[81sT Mar, 1U31,

Joshi, Mr, N, M.
Khurshed Ahmad Khan, Mr,
i Mr. A

Motgomery, Mr. B -
on ty, Mr.
Moore, Mr. Arthur,
Morgan, Mr. G. . .
Mukherjee, Rai Bahadur, 8. O,
%ainy"’tb.'ﬁ" - {)‘i Sir George.
) onourable Sir

Raisman, Mr, A.
Rau, Mr. H. Shankar.
Roy, Kumar G. R.
gf{' Mr. K. O

i, Mr. Ram Prashad Narayan,
Sams, Mr. H. A«
Sarma, Mr. R. 8.
Schuster, The Honoursble Sir George.
Sher Muhammad Khan Gakhar,

Captain.
Shillidy. Mr. J. ...
Studd, Mr, B,
Sahrawardy, Dr. A,
Sykes, Mr. E. F.

in Tat, Mr, )
Young, 'Mr, G. M.

Misra, Mr. B. N. !
Mitra, Mr. 8. C.
Mudaliar,  Di

Ramaswami.

Mujumdar, 8ardar G. N.

Munshi, Mr, Jehangir K.
ahadur, Maulvi

yyid.
ot m 08
rjar, WAaN .
Bards. Rai Sahib Harbiler
Shah Nawaz, Mian Muohammad
Singh, Mr. Gaya Prasad.
‘Sitaramaraju, Mr. B.

‘Thampan, Mr. K. P, L
Walayatullah, Khan Bahadar H M.

.Yakub. Maolvi Mohammad, .

Ziauddin Ahmad, Dr.

Mr. President: Kceorfling to the amendment juet} acoepted, clause 4
has become clause 5 and it has been amended. Therefore, the question is :

“That clause 5, as amended, stand part of the BfiL."
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The Asscmbly divided:
AYES—46.

Ahmed, Mr. K

Allah Baksh Khan Tiwana, Khan
Bahudur Malik.

Anklesaris, Mr. N. N,

Ayyangar, Diwan Bahadur V.

Khurshed Ahmad Kban, Mr.
ﬁacmﬂ.lm, M;!r AH.
ont,
Moore. Mp Arthur.
Morgan, Mr. G.

Bhashyam. Mukberjee, Rar Bahadar 8. C.
Bajpai, Mr. R. 8. Pursons, Mr. A. A, L.
Banarji, Mr. Rajnarayan. Rainy, The Honourable Su- George,
Baum, Mr. E. F. Raisman, Mr. A.
Boag, Mr, G. T. Rau, Mr. H. Shankar.
Chatterjes, The Revd. J. G, Roy, Kumar G. R.
Crerar, The Honourable Sir James, Bo , Me. K. C. .
Fazl-i-Husain, The Honourable Khan Sahi, Mr. Ram Prashad Narayan. "

Sams, Mr. H. A,

Sarma, Mr. R. S.

Schuster, The Honourable 8ir George.
Scott, Mr J. Ramsay.

Sher Muhammad Khan Gakhar,

ur Mian Bir
Fox, Mr. H. B.
French Mr. J. O
Ghuzn.vx Mr. H.
Gidney, Lieut. ~Co|onel H. A J.

Graham, Sir Lanoelot. Captain.
Gwynne, Mr. C. W. Shillidy, Mr. J. A.
Heathcote, Mr. L. V., Studd, Mr. E.
Hezlett. Mr. J ; thnwardy, Dr. A,
Howell, Mr. E. B. E. F.
Junlnr Smgh Sardar Bahadur in 'i‘ut Mr.

Young, 'Mr. G. M.
Joshi, Mr ‘N. M. !

Abdul Matin Chaudhury, Mr, f
Abdur Rahim, Sir i
Anwar-ul-Azim, Mr, Muhammad. :
Azhar Ali, Mr, Mubammad. |
Bhuput 8ing, Mr. i

i

Liladhar Guudhury, Seth.
Misra, Mr. B, N.
Mitra, Mr. 8. O.
Mndnlm' Dxm Bahadur A.

Mu]umdn' Su'du- G.
Munshi, Mr. J K.
Pandit, Rao ur 8. R.

Biswas, Mr. C. O.

Mr. B.
Dudhoria, Mr. Nabakumar Sing.
Dutt, Mr. Amar Nath,

Gumnl Mr. N. R

Harbans Singh Brar, Sirdar.
Hari Ra{ Swarup, Lala.
Tsmail Ali Kh-m, ’Kunwar Hajee.
Jadh;v, Mr. V.

Jehan r 8ir Cowuji.
Jog, 8. G.

Kynw 'Mvmt U.

lahiri Chaudhury, Mr, D. K,

The motion was adoptec.
Clause 5,
Clause 1 was added to the Bill,

ariar, Dewan Bahadur T,

Rai Sahib Harbilas,
Shah Nawas, Mian Muhammad,
Singh, Mr. Gaya Prasad.
Sitaramaraju, Mr. B.
'I'hm pan, Mr. K. P.

tullah, Khan Bahadur H M.
Yalm Maulvx Muhammad.
7mnddm Ahmad, D,

ag amended, was added to the Bill.

The Title and the Preamble were added to the Bill.

The Honourable Sir George Rainy: Sir, I move that the Bill, as

amended, be passed.

to make a few observations.

Mian Muhammad 8hah Nawaz: Sir, before the Bil] is passed I desire
On behslf of the Members from the Punjab

and the United Provinces, I am authorised to say that we are no lo

interested in this Rill.

'With clause 8 in it, we believe that the Bill
B
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[Mian Muhammad Shah Nawaz.]

will serve no useful purpose: it will not benefit us and we believe it is a
camouflage, There is a proverb in Persian which says:
Chu db az ear guzusht,
-Cheh yak néza cheh yak dast.

‘‘When the water has risen above your head, it makes no difference whether it rises
one inch or one yard, because in any case you will be drowned.”

_ With these remarks I leave the Bill. It may be pasged or rejected
ust as the House likes. -

Sirdar Harbans Singh Brar: Sir, I support what Mian Shah Nawaz has
said on behalf of the Punjab Members. I want to bring home to Govern-
ment that if they carry out their present policy of driving the peasantry
of India to desperation, the time will soon come when Communism not by
choice cr conviction buc by force of circumstances will be the order of the
day; and when an account is taken, it will not be the Congress or the
Members on these Benches who will be responsible, but the Members on
the Treasury Benches, for uprooting the very foundations of His Britannic
Majesty’s Empire in India. They must now take account of it and not
drive the peasantry of India to desperation. @We are indiffarent to the
Bill as it stands. Tt does not interest us in any way. It will simply bene-
fit Andrew Yule and Co., and Ralli Brothers and the Buropean community
and the mill magnates. They are doing the same as they did in the case
of the steel industry. They are not benefiting the poor people of India
but only the rich. We are indifferent to the Bill and will take no further
part in it. '

Mr, Pregident: The question is:

“That the Bill, as amended, be passed.’’

The motion was adopted.

The Assembly then adjourned til] Eleven of the Clock, on Wednesday,
the 1st April, 1981.
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